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LEGISLATIVE ASSEMBLY. 

Mond~y, 21!'d Februar?l,~31. 
The Assembly met in the Assembly Chamber of the Council House a.t 

Eleven of the Clock, Mr. President in the Chair. 

MEMBER SWORN: 

Mr. Tarun Ram Phookun, M.L.A. (Assam Valley: Non-Muhammadan). 

QUESTIONS AND ANSWERS. 

SEIZURE BY THE POLICE AT THE GAURATI POST OFFICE OF A PACXET 
RECEIVED FROM THE ALL-INDIA CONGRESS COMMITTEE. 

213. *M:r. Gaya Prasad Singh: (a) Is it a fact that in September, 
1930, a packet insured for Rs. 50 from the Acting· General Secr.etary of 
the All-India Congress Committee, Allahabad, addressed to the General 
:8eeretary of the Assam Provincial Congress Committee was seized at the 
Gauhati Post Office by the police, while it was being delivered to the 

. addressee ? 
(b) What did the packet contain? 
The Honourable Sir James Crerar: I am informed that the packet WaB 

seized by the police after it had been delivered to the addressee. I re-
gret I am not in a position to disclose its contents. 

Mr. Gaya Prasad Singh: Sir, may I know whether the packet was re-
-turned to the man who despatched it or ~o the man to whom it was 
addressed? 

The Honourable Sir James Crerar: My information is that it was deli-
vered to the addressee. 

Loss OF INSURED ABTICLES IN THE" RAILWAY MAIL SERVICE AT ITARSI. 

214. *M:r. Goswami M:. R. Puri: (a) Will Government be pleased to 
state whether there was any case of loss of insured articles in the Itarsi 
Railway Mail Service? If the answer be in the affirmative, what was the 
value of the insured articles lost? , 

(b) Will Government be pleased to state whether the case has since 
been detected and the articles delivered to their respective addressees? 
If.the answer be in the negative, will Government be pleased to state the 

1!teps taken to compensate the owners for the loss? 
(c) Will Government be pleased to state the names of the officials with 

their communities involved in this case and what disciplinary action has 
been taken against them? 

Mr. J. A. Shillidy: (a) A case was reported on May 29th, 1929. of the 
loss at Itarsi of letters insured for Rs. 5,174-12-0. 

(b) The reply to the first part of the question is in the negative. ~ 
regards the second part, th~ senders of the insured artieles ha.ve been com-
:pensated for the loss. 

( 455 ) 

• 
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(c) Government are not prepared to divulge either the names of the 
officials involved in this case, or the communities to which they belong. 
Disciplinary action has beElAf taken either in the form of monetary re-
coveries or of stoppage of annual increments. 

t215-219. 

ApPOINTMENT OF GUARDS ON THE GREAT INDIAN PENINSULA RAILWAY. 

220. *Kr. Goswami K. R. Puri: (a) Will Government please state it 
the guards in "A" grade of the Great Indian Peninsula Railway are re-
cruited direct or are promoted from those in "B" grade? 

(b) What are the qualifications for direct appointment in "A" grade? 
(0) What is the total number of guards in "B" grade and how many 

of them are non-Indians? 

Mr. A. A. L. Parsons: I have called for information from the Agent 
and will communicate with the Honourable Member on its receIpt. 

ApPOINTMENT OF A TRADE COMMISSIONER FROM THE CENTRAL PROVINCES. 

221. *Kr. Goswami M:. R. Purl: (a) Will Government please state how 
many Trade Commissioners have been sent to foreign countries this year 
and how many do Government c'ontemplate sending next year? 

(b) Will Government please state whether Trade Commissioners sent 
to foreign countries include any nominated from the Central Provinces? 
If so, were they from the official class or from the business class? 

(c) If reply to part (b) be in the negative, will Government please state 
why no person was appointed from the Central Provinces? 

(d) Will Government please state the qualifications required for the 
post of a Trade Commissioner, and will Government please 8tate whether 
they are prepared to nominate some business man from Central Provinces? 

The Honourable Sir George Rainy: (a) One Indian Trade Commissioner 
will be appointed this year at Hamburg. When further appointments will 
be made depends upon the financial situation. 

(b) The officer who has been selected for appointment at Hamourg does 
not belong to the Central Provinces. The latter part of the question does 
not arise. 

(c) Nominations were invited from Provincial Governments and certain-
other authorities for the Trade Commissionership at Hamburg and the· 
candidate who was considered best qualified for the post was selected. 

(d) Different qualifications are required for different posts. So far as 
appointments of non-officials are concerned, these will be made on the 
advice of the Public Service Commission, who will notify the qualifications 
required for each post as and when applications are invited by them. It 
WIj,S open ~o b~iness men in the Central Provinces to apply to the Com-
mission when that body recently called for applications for the post of 
Trade Commissio~er at Milan, and it will be open to them to do so in 
future if and when the OOmlnission invites applications for any other post 
of Trade Commissioner. 

t Questions withdrawn by the questioner. 
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ASSESSMENT OB' INOOME-'lAX FROM BUSINESS MEN. Ii 
222. -Jlr. Goswami •• R. Purl: (a) Are Gov~rnment aware that in every 

business, some expense is incurred, of which.'· it is not in the interest of 
business to give details or to make a record? 

(b) Is it a fact that Income-tax officers do not accept the above 
expenditure as a valid deduction from income owing to the details thereof 
having not been given" 

(0) Are Government aware that the above practice is very adversely 
affecting the interest of business? . 

(d) What do Government propose to do to remove this hardship t-o 
business men? 

(e) Do Government propose to fix a certain percentage of income to be 
considered as bona fide expenditure under head on an assessee's filing 
an afhd3vili 8.8 tc. tno! up""nditun hafinA ~u .. l1y ba.n incurred in the 
mterest of business? 

'!"he Honourable Sir George Schuter: With your permission, Sir, I will 
answer questions Nos. 222, 223 and 224 together 6S the answer is the same 
in each case. I invite the attention of too Honourable Member to the 
answer that I gave to an exactly similar question asked by Rai Bahadur L. 
Panna Lal on the 14th July, 1930. 

ASSESSMENT OF INCOME-TAX FROY BUSINESS MEN. 

t223. -:Mr. Goswa.mi M. R. Purl: (a) Are Government aware that under 
the existing Income.tax Act even the income-tax paid in a year is not 
deducted from the assessable income-tax of that year? 

(b) Will Government state on what principle is this bond fide expendi-
ture not recognised? 

(c) Are Government aware that much heart-burning has been caused by 
this method of determination of assessable income? 

(d) Do Government intend to do anything in the direction of removing 
this disability of the assessees? 

ASSESSMENT OF INCOME-TAX FROM BUSINESS MEN. 

t224. -:Mr. Goswami II. R. Purl: (a) Are Government aware that a large 
number of petty traders and contractors have neither the necessity nor the 
means of keeping accounts according to the system acceptable to income-
tax offioers? 

(b) Is it a fact that in alL those cases the income-tax officers apply 
an arbitrary :Hat rate of profits to determine the income? 

(c) Are Government aware that owing to the arbitrary application of 
fiat rate of profit there is"" great discontent among the petty traders, affected 
thereby? 

(Ii) Is it a fact that suggestions have been made to the Government to 
have a Standing Advisory Committee of business men formed at e,ery place 
to advise the Income-tax Officer in the determination of the flnt rate of 
profit? 

t For answer to thiS question, Bee answer to starrad question No. 222. 
A 2 
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(e) Do Government propose to carry out the above suggestion? If 
not, how do Government propose to ensure that the fiat rate of profit so 
arrived at, is not unduly excessive? 

ASSESSMENT OF INCOME-TAX FROM BUSINESS MEN. 

225. *Kr. Goswami )[. R. Puri: (a) Is it a fact that, under the existing 
Income-tax Act loss in a business is set off against income only in the 
vear in which that loss occurs, even if the amount of loss is considerably 
in exc:ess of the income of the year? 

(b) Is it a fact t,hat several Chambers of CommerC'f:' hwe protested 
against the above system and have urged the set~ing off of t,h~ wbo~e IOES. 
even if this process extends to the years succeedmg the une m whlCh the 
loss has occu...'"red? 

(0) What action have Government taken on this protest? 
(d) Do Government propose to so alter the law that a busine~s loss 

is set off against assessable income till the whole amount of the loss IS thu8 
accounted for? 

The Honourable Sir George Schuste.r: (a) Yes. 
(b) Yes. 
(0) and (d). I refer the Honourable'Member to the reply that I gave in 

this House to an unstarred question on the same subject asked by E-Iardar 
Sant Singh on the 28th January. 

PASSES ISSUED TO SUBORDINATE RAILWAY EMPLOYEES. 

226. *Mr. Goswami )[. R. Puri: (a) Is it a fact that paRses to raIlway 
employees di-awing Rs, 75 or less are not issued for foreign lines beyond a 
certain distance? 

(b) Are Government aware that the vast majority of railway subodi-
nates belong to this grade and that the present restriction is causing 
great hardship to them? 

(e) Is it a fact that representation has been made by the railway em-
ployees to redress certain grievances in connection with issuing of passes" 

(d) Do Government propose under tbe circumstances to remove the 
above restriction? 

Kr. A. A. L. Parsons: I Would invite the Honourable Member's atten-
tion to the reply given by me in Simla on the 14th July, 1930, to Rai 
Bahadur Lala Panna Lal's question No. 64 which was identical with the 
present question . 

. . Mr. X: Ahmed: I rise to a point of order. Honourable Members 
g'lVm~ notIce of t?e same question, sometimes word for word, an identical 
questIon, and asking for answer from the Government is a matter of great. 
regret. 

• )[~. GosW&lD! ~. R. Puri: May I know, Sir, if the Honourable Member 
IS entItled to crItlCise another Honourable Member?----
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]Ir. President: I am listening to the Honoura.ble Member's point of 
order. 

Kr. X. Ahmed: Now, Sir, the question therefore ~rises wh~ther ~he 
Honourable Members, without disturbing the office, wIthout . dlsturb~ng 
the Honourable Members of the Treasury Bench, can put questIO~s WhICh 
ha.ve been answered. The Honourable Member who has put questIOns now 
knows that only a few months ago the same question was put. and th~re 
is. no doubt that interested persons very often hand over the same copIes 
of questions to send to the Secretary for answers. 

Kr. B. Da.s: He was not a Member then . 
. Mr. K. Ahmed: He should not put the same question again in order ~ 

prevent all this unnecessary botheration. Repetition of same quesfubns IS 
not allowed unless one year has already elapsed. 

J[r. President: I do not see that there is any point of order. 
Maulvi Muhammad. Yakub: Is it not a point of disorder? 

IIr. President: Order, order. 
Kr. K. Ahmed: If the same question is asked in the same Session or 

within a year-within a year, I think, is the rule or the Standing Order-
that question cannot be put again, and it should not have been allowed. 

J[r. President: It would be a very good thing for every new Member 
to look up all the proceedings of the Assembly ever since It was consti-
tuted. In that case· he would be fully aware of everything that has gone 
before. But as that is rather a tall order. 

J[r: K. Ahmed: The Rules and Standing Orders supplied to us, and 
I think, Sir, you have got a copy before you. . . .. 

]Ir. President: I haVE> told the Honourable Member that it is not a 
point of order. 

ADVISORY BOARDS ON RAILWAYS. 

227. *lIr. Goswami II. R. Puri: (a) What is the existing arrangement 
for the provision of Advisory Boards in railways in India? 

(b) What is the cO)lstitution of these Boards? 
(c) 'what is the representation of the commercial and industrial classes 

on those Boards? 
(d) Are Government prepared to consider the desirability of creating 

Advisory Boards in every division of Railway in case it has proved useful, 
where it exists at present? 

Mr. A. A. L. Parsons: I would "refer the Honourable Member to the 
reply which I gave on the 14th of July, 1930, to an identical question 
put by Rai Bahadur Lalli. Panna LaI. 

OVERCROWDING OF THmD CLASS RAILWAY CARRIAGES AND PROVISION OF 
FANS IN INTERMEDIATE CLASS COMPARTMENTS. 

• 2~8. *lIr. Goswami II. R. Puri: (a) Are Government a.ware that the;e 
18 stI~1 a good deal of over?rowding of third class carriages on all lines, 
espeCIally on the Great IndIan Peninsula Railway? 
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(b) Do Government proposed to issue instructions to the railway officers 
concerned that the number of passengers actually seated in a compartment 
should not exceed the maximum number permitted to be accommodated ill 
~.hat compartment? 

(c) Do flny arrangements exist at present for duplicate trains at im-
portant stations to convey passengers left behind? If so, where? If not, 
do Government propose to consider the desirability of arranging duplicate 
trains at times of need when there is a rush of traffic? 

\J) Is there any proposal of providing fans in intermediate class and 
thiril. class carriages in the Summer season? If so, when is this reform 
likely to take effect? 

." ·1Ir., A. A. L. Parsons: (a) The inconvenience of overcrowding in third 
class carriages has been reduced during recent years by the provision of 
more passenger coaches. Railways have been taking a periodical cen~us 
of third class passengers in running trains, and of the actual seatlllg 
accommodation, to enable an opinion to be arrived at as to what extra· 
carriages may be required. These census figures indicate that the over-
crowding in trains is decreasing and not growing and the question of the pro-
vision of an adequate number of trains and coaches is a matter which re-
ceives the constant attention of Railway Administrations. The census 
figures do not show that overcrowdi.ng occurs especially on the Great Indian 
Peninsula Railway, and the matter is one which receives the constant atten-
tion of the Great Indian Peninsula Railway Admimstration and of its Local 
Advisory Committee. 

(b) Government are aware that Railway Administrations are giving 
attention to the question of overcrowding and do not consider that the issue 
of instructions is called for at this stage. 

(c) An arrangement for running duplicate trains is not normally feasible. 
Information as to the number of passengers intending to entrain is not 
available beforehand, and it is not known whether the number of passen-
gers for whom it will not be possible to find accommodation in the regular 
service will be adequate to justify the running of an unscheduled train. 

(d) Government do not propose to introduce fans in intermediate and. 
third class carriages, at any rate, at present. 

:Mr. Gaya Prasad Singh: Is it not a fact that 'some of the Eailway 
Administrations have cut down the number of trains on their systems 
recently? 

Mr. A. A. L. Parsons: That is so, Sir, owing to a reduction in the traffic 
offering. 

Dr. ZiallCidlD AAmaG: Has the Railway Board issued any orders not 
to overcrowd compartments in trains? 

:Mr .. A. A. L. Parsons: The orders which have been issued either by 
the RaIlway Board or the Railway Administrations are those which I have 
described in my answer to the question, namely, a census is taken at 
reg.ular inte~~ls .in order to see if there is. any overcrowding in particular 
~rams, and If It IS proved that there is any overcrowding, necessary action' 
IS taken. 
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:Mr. Gaya Prasad Singh: May I take it th:at the provisi<:lns of the In~an 
Railways Act are being applied to those rSllways on whICh overcrowdmg 
-occurs? 

:Mr. A. A. L. Parsons: To which provisions "does the Honourable Mem-
ber refer? 

JIr. Gaya Prasad Singh: To the provisions that the. railways a;e to pay 
.8 penalty every day for each train on which overcrowdmg occurs. 

:Ml'. A. A. L. Parsons: No, Sir. I think you may take it for granted 
that that provision is not being applied. 

:Ml'. Gaya Prasad Singh: May I know the reason why? 
:Ml'. A. A. L. Parsons: Because, as I have explained, the action ~~ are 

taking to prevent overcrowdinO' appears to Government to be suffiCient, 
and therefore they do not propose to take further action at this stage. 

Dr. Ziauddin Ahmad: Is any punishment prescribed for not observing 
these rules about overcrowding? 

:Ml'. A. A. L. Parsons: I think there is some misunderstanding: at 
present there is no question of applying any punishment. 

Dr. Ziauddin Ahmad: Is it left to the free will of the station staff 
whether they do observe or they do not obsflrve the rules about overcrowd-
ing? 

lIr. A. A. L. ParsoDl: I should not draw that conclusion myself. 
Dr. Ziauddin Ahmad: But others do draw that conclusion. 

ApPOINTMENTS IN THE TRA.F1!'1O DEPARTMENT OF THE GREAT INDIAN 
PENINSULA RAILWAY. 

229. *:Mr. Goswami •• R. Purl: (a) Will Government be pleased to 
fit ate how many appointments in the 'rraffic Department carrying a sa.lary 
exceeding Rs. 150 per mensem have heen made since 1924 in the Great 
Indian Peninsula Railway? 

(b) How many of the above appointments have gone to new men? 
What are their qualifications and what procedure was adopted in their 
selection? 

(c) What are the rules affecting the prospect of a railway employ'~e 
working on the maximum pay of his post for some years? 

(d) Is there any system under which a railway employee working on 
the maximum pay of a post in a certain Department for some years and 
having no opening for promotion in that branch, can be transferred to 
some other railway branch? If so, what is that system and are there any 
rules governillg the same? 

lIIr. A. A. L. Parsons: (~) and (b). The information sought by the 
Honourable Member cannot be obtained except with considerable expen-
diture of wme and labour, which Government regret they are not prepared 
to incur. 

. (c) I am sending the Honourable Member a copy of the illstructions~ 
relating to this matter. 
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(d) Individual cases, are cons.idered on their merits. There are net 
rules. 

ALLEGED RAOIAL DISCRIMINATION IN THE PAY OF IMl'ROVERS ON THE 
BENGAL NAGPUR RAILWAY. 

230. *Kr. Goswami K. R. Purl: (a) Is it a fact that" the starting pay 
for the Anglo-Indian improvers in the Bengal Nagpur Railway Workshops. 
has been fixed at Rs. 120 per mens em but for improvers recruited from 
".A" grade apprentices, a pay of Rs. 45 per mensem has been fixed'? 

(b) If so, what are the reasons for this differential treatment? 

(c) Are Government prepared to reconsider this racial discrimination 
in matters of pay? If not, why not? 

Kr. A. A. L. Parsons: With your permission, Sir, I propose to reply to 
this and the following question together. 

The Honourable Member's attention is invited to my reply to questions 
Nos. 81 and 82 of Mr. ;EI. C. Mitra of the 14th July, 1930, which are identi-
cal with his questions. 

ALLOWANCES OF ApPRENTICES AT 'IRE KlfABAG 
WORKSHOPS. 

RAILWAY 

t231. *1Ir. Goswaml ]I. R. Purl: (a) Are Government aware that tw<> 
different scales of subsistence allowance have been fixed for the apprentices 

in the Kharagpur Railway Workshops, viz., (i) for the Anglo-Indian 
apprentices, Rs. 33 to Rs. 65 and (ii) for the Indian grade "A" apprentices, 
Rs. 20 to Rs. 33 per month, during the tenure of their five years appren-
ticeship? 

(b) Are Government p~epared to consider once again the anomaly 
and discrepancy in :fixing those two separate scales of subsistence allow-
ances for the apprentices in the Kharagpur Railway Workshops? If not, 
why not? 

(c) Do Government propose to instruct the Bengal Nagpur Railway 
to fix a uniform scale of subsistence allowance for aU their apprentices in 

[Kharagpur Railway Workshops, irrespective of their birth and colour, and 
to start and train them all on equal terms for all purposes? If not, why 
not? 

TENURE OF OFFICE OF EXECUTIVE MEMBEBS OF PROVINCIAL 
GOVERNMENTS. 

232. *Kr. Goswami K. R. Puri:: Will Government be plea.sed to state 
what the tenure of office of executive members of Provincial Govern-
ments under the Government of India Act is, and to state the autho-
rity for this? 

The Honourable Sir James Crerar: I would ref&' the Honourable Mem-
ber to the reply given to U. Dwe's starred question No. 70 on the 14th 
July, 1930. 

t "'" or answer to this question, Bee answer to starred question No. 230. 
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Kr. X. P. Thampan: May I ask whether, in Madras, the Honourable-
Sir Muhammad Dsman, the Home Member, is proposed to be given 8 
,further extension of his office? 

The Honourable Sir James Orerar: I ha'\le no information 011 that 
subject. 

EARNINGS FROM DIFFERENT CLASSES OF PASSENGEBS ON 'lHE GlIFAT' 
INDIAN PENINSULA AND BENGAL NAGPUR RAILWAYS. 

233. "'Kr. Goswami lI. R. Purl: Will Government be pleased to state 
the amount of earning from the passengers traveIling in first, second, in-
~ermediate and ~hird classes of the Great Indian Peninsula Railway and' 
Bengal Nagpur Railway for the year 1929-1930? 

lIr. A. A. L. Parsons: In 1929-30, the earnings were as follows:-

I 
- 1st CIOBB. 2nd Class. I Intermediate 

! Class. 3rd Class. 

I 
I 

Rs. RB. 

I 
Rs. Re. 

Great Indian Peninsula 
Railway . 23,28,000 30,4'J,000 f 8,72,000 I 3,6],77,00() 

Bengal Nagpur Railway. 7,76,000 8,75,000 16,83,000 I 1,93, 74,004T-

Dr. Ziauddin Ahmad: Have the various classes of the travelling public, 
first, second, intermediate and third been a paying proposition to the 
Railway Board? 

lIr. A. A. L. Parsons: I should not like to express an opinion on that 
merely in reply to a question. 

INVESTMENTS IN POST OFFICE CASH CERTIFICATES AND IN'UFHT 
THEREON. 

234. "'Kr. Goswami lI. R. Purl: (a) What is the total amount of in-
vestment in Post Office Cash Certificates in the year 1929-30? 

(b) What is the amount of interest Government paid in the year-
1929-'30 for investment in Cash Certificates? 

(c) What is the rato of inter. which Government actually pays on 
Cash Certificates? 

The Honourable Sir George Schuster: (a) The net increase in the, total 
of Post Office Cash Certificates outstanding in 1929-30 was Rs. 2,70,33,000. 
The total outstanding at the end of the financial year was Rs. 35,00,59,000 . • 

(b) Rs. 73,20,000. 
(c) The rate of interest now being paid on new Cash Certificates works 

out at 6 per cent. compound interest, if the Certifi.-mtes are held for the 
full period of five years. If they are repaid earlier, the rate is lower, i.e., 
5 per cent. if held for four years, 4} per cent. if held for three years, 4i 
per cent. if held for two years and 4 per cent. if held for one year. No-
ir..terest is paid if the Certificate is cashed within a year. • 
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Dr. Ziauddin Ahmad: This is the rate of interest which is officially 
allowed. But, can the Honourable Member tell me what is the rate of 
interest which the Government is actually paying on these CaRh Certi-
ficates? It will probably work out to about 3 per cent. only. 

The Honourable Sir George Schuster: The answer to that question 
. depends on the actual encashments in any particular year, and we can 
. only give an answer to that question in relation to a particular year for 
which the figures are available. The Honourable Member is, I am sure, 
aware of the new sysi;em of calculating interest on Post Office Cash Certi-
ficates, that is to say for calculating the amount of interest for which we 
make provision in the annual Budget, which I proposed to this Assembly 
last year. I am afraid I cannot answer the Honourable Member's question 
more exactly than thai;. 

PROSECUTIONS UNDER THE CHILD 1\-URRIAGE RESTRAINT ACT. 

235. *lIIr. Goswami :M. R. Puri: (a) Will Government please state 
II there has been any prosecution in any of the provinces of India in 

·-eonned.ion with the Child Marriage Restraint Act of 1929, and if so, how 
many and with what results l' . 

(b) Have Government ascertained how many child marriages as de-
fined by the Act, have been performed between the 1st October, 1929, and 
the 30th September, 1930, in each of the provinces of India? If not, are 
Government prepared to make an enquiry into the matter and. lay the 
information on the table '1 

The Honourable Sir James Crerar: (a) The information is being obtain-
ed from the Local Governments, and will be supplied to the Honourable 
Member when it is received. 

(b) I invite attention to the reply given by the Honourable Mr. Haig 
to part (b) of unstarred question No. 104 on the 16th July. 

EXTRA EXPENDITURE AND FALL IN REVENUE CAUSED BY THE ACTIVITIES 
OF THE CONGRESS. 

236. *lIIr. Goswami :M. R. Puri: Will Government be pleased to state 
what extra expenditure and what extent of fall in revenue the Govern-
ment anticipate as a direct result of the Congress movement and how do 
they propose to meet the deficit? 

The Honourable Sir George Schus~r: With your permission, Sir, I 
-shall deal with questions Nos. 236 and 238 together. As I stated a few 
d'3ys ago in reply to a question by Mr. B. Das, I hope to discuss the posi-
tion rlt length in my budget speech. Meanwhile, I am afraid, the Honour-
able Member will have to be content with such information as is available 
in the published returns. 

RAILWAY ACCIDENTS. 

237. *Kr. Goswami :M. R. Puri: Will Government be pleased to lay 
-on tIle table a statement showing (a) the total number of railway accidents 
-which occurred in India in the year 1929-30, (b) a statement from the 
Railway Board giving the results of the enquiries :into those accidents 
mAde by the Gtlvemment Inspector of Railways, and (0) compensation 
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paid to the injured and ~o the family members of the persons. who suo-
oCumbedon account of the same? 

Kr. A. A. L. ParSODS: (a) The total number of accidents of all desc~­
-tions on Indian Railways during 1929-30 was 23,526. 

(b) Reports for the half years ending the 30th September, 1929, and 
the 31st March, 1930, of enquiries made by the Governmen~ Inspectors of 
Railways into accidents have been published, and copies of them are in 
-the Library of the House. 

(c) This information is not readily available and to ~ollect and compile 
it would involve a considerable expenditure of time and labour. 

DEFICIT IN CUSTOMS REVENUES. 

t238. *Kr. Goswam! •. R. Purl: Will Government be pleased to state 
'the deficit in the Central Revenues, particularly Customs, during the last 
half-year (1st April to the end of September 1930) as compared with the 

-corresponding part of the last year, and the estimate of receipt during t.he 
half year in question? 

ApPOINTMENTS ON THE GREAT INDIAN PENINSULA RAILWAY. 

239. ·Xr. S. O. Kitra: (a) Will Government please refer to the reply 
given to my unstarred question of the 16th July, 1930, and state what is 
the number of appointments of (i) Yard Controller, (ii) Yard Foreman; (iii) 
Loco. Foreman; (iv) Transportation Inspector; and (v) Station Superin-
tendent on the Great Ind~an Peninsula Railway? . 

(b) How many vacancies occurred in each A these appointments since 
the five recruits in question completed their training? How many of 

-them have been filled by: (i) Europeans and Anglo-Indians; a.nd (ii) 
by Indians? "'''hat appointments did they hold, and what special qualifica-

tions did they acquire before they were called upon to fill those vacancies? 
(c) Will Government please also state whether the claims of the afore· 

said recruits were considered in connection with those vacancies? If not, 
'why not? 

(d) If the answ,er be in the negative, will Government please state on 
what grounds the claims of these recruits were ignored? 

(e) Is it not a. fact that these recruits have been tSKen toO hold appoint-
"llHmts mentioned in part (a) above at an earlier age? If so, why have they 
been started so low as Goods Driver? What objection is there to their 
being appointed straight away as Yard Foreman, Loco. Foreman? 

Is it a fact that they have been especially trained to hold _ those appoint-
ments? • 

(J) How far the plea of "no vacancies" is tenable in regard to the 
above posts? Is it a fact that the same plea may be advanced in regard 
to posts of Goods Drivers? If not, why not? 

Kr. A. A. L. Parsons: With your permission, S~r, I propose to &Dswer 
this and question No. 240 together. I have called for certain information 
from the Agent, Great Indian Peninsula Railway, and will communicate 
with the Honourable Member on its receipt. • 

t For answer to this question, 886 answer to st81'red qaestion No. 236. 
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ApPOINTMENTS ON THE GREAT INDIAN PENINSULA. RAILWAY. 

t 240. *)[r. S. C. )(itra: (a) What is the difference between the emolu-
ments of a Yard Controller and those vf a Goods Driver on the Great 
Indian Peninsula Railway? 

(b) Will Government please state whether the posts of Station Superin-
tendents have been abolished? If so, whether any new appointments 
have been created corresponding to those appointments? What iu the 
designation of, and what rates of pay have been fixed for, these new 
appointments? I 

(0 )WiIl Government please also state how the trained recruits refer-
md to in the preceding question will attain the grade of Station Superin-
tendents at existing rates of pay, if no corresponding appointments at 
these rates or higher rates of pay have been created or are not to be 
created? . 

(d) Will Government please refer to the reply given to my question 
No. 135 on the 16th July, 1930, and state why these recruits are further 
being tested as Goods Engine Driver ,':hen they have already passed as 
Goods Engine Drivers and have Rlso w::>rked ';n that capacity during the· 
stipulated period of training in accordllnce with the terms cf agreement? 

(e) Is it. a fact that the appointments such as those mentioned in 
part (a) of the preceding question on the Railway are some times kept 
vacant for years together, and acting arrangements are made. to fill them 
up? Under whose authority are these acting arrangements made? Why 
do these acting arrangements remain in force fer so long a period? 

(f) How many such acting appointments have been made since these· 
recruits have completed their training? 

(g) Is it a fact that these men had been trained as mechanical engineers 
in some technical or engineering college for some years before their selec-
tion as· Transport Apprentices? If so, why have these trained men not 
been provided with appointments as Assistant Loco. Foreman or other 
similar appointments? Have they, in addition to their training in a re-
cognised institution, been trained for a further period of five or six years 

in tho Railway itself? 

OUDH AND ROirrLKHAND RAILWAY STAFF EMPLOYED ON THE EAST INDIAN 
RAILWAY. 

241. *Lala Brij Xishore: Will Government be pleased to state: 
(a) whether employees of the old Oudh and Rohilkhand ,Railway are 

still employed on the East Indian Railway Administration at 
Calcutta and divisions outside the United PTovinces; if so, 
what is their exact number; 

(b) whether this staff desires a transfer to East Indian Railway 
divisions in the United Provinces; and 

(0) whether any steps have been taken to transfer the staff wishing 
to return to the United Provinces as early as possible? 

t For answer to this question, see answer to starred question No. 239. 
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Kr. A. A. L. Pa.rsoDS: (a) Very elaborate enquiries would be neces-
sary to discover exactly how many employees of the old Oudh and Rohil-
khand Railway are serving within the United Provinces; and owing to 
transfers in the daily course of business. the information collected would be 
·~ut of date before it was received. It can, however, be taken for granted 
that there are Borne such employees. 

(b) Thiil could only be ascertained by enquiries from each individual. 
(c) Government have no doubt that the Agent and other officers of the 

East Ipdian Railway attempt to meet the wishes of individuals in this 
way, when they can do so without prejudicing puolic interests. 

LOCAL RECRUITMENT OF SUBORDINATE STAFF OFRAILWAYS. 

242. *Lala Brij Xishore: Will Government be pleased to state whether 
any instructions have been issued to the Agents of the State Railways to 
confine their selections for the posta of subordinate staff to the residents 

<If provinces on which the railway system runs and where- the gtaff is 
required to work? 

:Mr. A. A. L. ParSODS: The answer is in the negative. 

EXPENDITURE OF FINE FUNDS ON RAILWAYS. 

243. *Lala BriJ Xishore: Will Government be pleased to state: 
(a) what is the amount of Fine Fund realised on each railway; 
l b) what percentage of this Fund is realised from Indian staff; 
(c) what percentage is spent for the benefit of Indian staff and uIlder 

what heads; 
(d) whether any steps have been taken to ensure a greater ~er­

centage of this fund being spent on the Indian Staff; 
(6) how many Indian Institutions exist on each railway system and 

what is their membership; 
(j) whether any difficulty has been experienced in opening out more 

Indian Institutes; if so, what; and 
(g) whether in view of the social habits, environments and economic 

position of the Indian staff the desirability oi spending t,he 
Fine Fund, on the Indian staff in some other way like better 
maternity provision, suitable health homes on the hills has 
been considered? 

1Ir. A. A. L. Parsona: (a) I am sending the Honourable Member a 
statement showing for Class I Railways the balance in the fund on the 
131st of March, 1929, and the fines inflieted, bonuses forfeited, other 
credits, and interest on the balance during the year 1929·30. 

(b) The accounts are not kept so that it is possible to give these figures. 
(c) I am doubtful whether these figures are readily procurable, but I 

-am making enquiries from Railway Administrations and will communicate 
the result to the Honourable Member. 

(d) Yes, this is one of the objects of the Staff Bene!it Fund. which is 
:about to be introduced in place of the Fine Fund. 
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(e) I am having this information collected for the Honourable Mem-
ber. 

. (J) '!he Railway Board are not aware of any such difficulty, though it 
1S possIble that want of capital funds may have delayed 'the opening of 
Indian Institutes in certain places. 

"") I will send the Honourable Member a copy of the rules of the new 
Staff Benefit Fund which he will see permit expenditure on objects such 
as those he mentions. 

Lala Brij ltishore: May I know, Sir, if the expenditure for running 
these institutions is wholly met by Government or the railway staff also· 
has to contribute something? 

JIr. A. A.. L. Parsons: Do I take the Honourable Memher to inquire 
whether these Indian Institutes are wholly maintained by GoverJlIll.ent? 
The answer, I think, is in the negative. They receive grants from the 
Fine Fund, or what will in future be known as the Staff Benefit Fund,. 
but I believe the members also pay subscriptions. 

GRANTS FOR EDUCATION OF THE CHILDREN OF RAILWAY EMPLOYEES. 

244. "'Lala Brij Xishore: Will 'Government be pleased to state: 
(a) whether it has issued any rules governing the grant of educa-

tional aid to children of the railway staff; 
(b) whether under these rules Indian staff working on large stations-

wh9re schools exist do not get Imy benefit; and 
(c) whether Government propose to extend the benefit of its t;rants 

to this staff in some form? 
ltIr. A. A. L. Parsons: (a) Yes. The latest rules are in the Library. 

They are provisional and are liable to revision pending certain investiga-
tions that are at present being made. 

(b) Yes, as assistance is limited to those cases where an employee is 
compelled to send his children away'from the station at which he is posted, 
owing to the absence of a school or schools of requisite standard at that. 
station. 

(c) No. 
Dr. Ziauddin Ahmad: Will Government be pleased to lay a copy of 

the rules on the table, with reference to part (a) of this question? 
1Ir, A. A. L. Parsons: I will see how long the rules are. Copies of the 

rules are in the Library, and it is open to question whether they should. 
be printed also in the proceedings of the House. ,. 

r 
HOUSE RENT GRANTED TO INDIAN STAFF ON THE EAST INDIAN RAILWAY. 

245-. "'Lala Brij Kishore: Will Government be pleased to state whether 
a SUfi'. of Rs. 3 only is permitted as house rent to Indian staff on the 
East Indian Railway system, irrespective of their pay and place of sor-
lrice? . Kr: A. A. L. P&l8ODS: Yes; the rule ap.plies only to certain station staff" 
under the old East Indian Railway rules not provided with free quarters 
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QUESTIONS AND ANSWERS. 

ALLEGED INFECTIOUS DISEASE OF THE MACIDNE FOREMAN, GOVERNMEl<T" 
9]j' INDIA PRESS, CALCUTTA. 

246 .• :Mr. S. O. lIitra: (a) Is it a. fact that, in accordance with the 
Government Servants' Conduct Rules, the Civil Service Regulations, the 
Workmen's Compensation Act, and the Indian Factories Act, no Gov-
ernment employee suffering from infectious disease is allowed to remain 
in Government service? . 

(b) Is it a fact that Government have received a petition dated the 
19th December, 1930, addressed to the Honourable Member in charge, 
Industries and Labour, through the Manager, Government of India Press, 
Calcutta, from one Abdul Halem of Bauria, Howrah, Bengal, alleging that, 
Md. Ishaque, Machine Foreman of the Government of India Press, 

Calcutta, has been suffering from an infectious disease for the last three 
months'! 

(0) If the reply to part (b) is in the affirmative, will the Honourable· 
Member be pleased to enlighten the House with the contents of the 
petition? 

(d) If the reply to parts (n) and (b) be in the affirmative, will the 
Honourable Member be pleased to state what action Government have 
taken or intend to take in the matter? If not, why not? 

lIr. J. A. Shillidy: (tt) The attention of the Honourable Member 18 
invited to the reply given to part (a) of his starred question No. 665 in 
the Legislative Assembly on the 23rd September, 1929. 

(b) No. 
(0) and (d). Do not arise. 

TEMPORARY POSTS IN THE GOVERNMENT OF INDIA PRESS, CALCUTTA. 

247. *lIr. S. O. Xitra:(a) Is It not a fact that, in accordance with 
the Resolution in the Board of Industries and Munitions No. A.-31, dated' 
the 15th July, 1920, a Provident Fund has been established for the 
employees of the Government of India Presses' who were recruited on of" 
after the 15th July, 1920? 

(b) Is it not a fact that there are numerous employees in the Gov-
ernment . of India Press, Calcutt,n. who were Hppointed before the 15th 

July. 192{J, and have been working as temporary hands for a considerable 
length of time? 

(0) Is it not a fact that the temporary hands appointed before the 15th 
July, 1920, and who are still working in the Government of India Press, 
Calcutta, are neither entitled to medical leave nor leave on average pay? 

(d) Is it not a fact that all temporary hands, appointed before the 
15th July, 1920, and who hav~ not completed ~wenty-fiv~ years' se~iee, 
ha.ve to go without any benefit III the shape. of elther penslOn or Provldent 
Fund in case of their retirement or reduction or death? 

(e) Is it not a. fnet that t.he Manager, Government of India Press, 
Calcutta, received a petition, dated the 20th July, 1930, from the binders; 
tl) be forwarded to the Honourable Member in charge, Labour and 
Industries, Government of India, through proper channel? 
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(f) Is it not a fact that the. Mnnager, Government of India Press, 
'Calcutta, noted in his order on the l>etition that he had fllready forwarded 
his recommendation for making nearly all the temporarv posts in the Press 
permanent? • 

(g) ~ the .ans~ers to parts (a), (b), (c), (d), (e) and (fl are in the 
affirmatIve, WII] Government be pleased to state what action they intend 
~.() take to place the temporary handq of the Governmpnt of India Press, 

'Calcutta, on a permanent footing? If not, what benent, if anv, Govern-
ment intend to bestow on these temporary hands for their services 
-rendered? 

:Mr. J. A. Sbillidy: (a) Yes, it is a fact. 

(b) Government have no definite information regarding the number of 
temporary hands in the Government of India Press, Calcutta, who were 
employed before the 15th July, 1920, and are still continuing on a tempo-
i:"ary basis. 'fhere is, however, a regular temporary staff employed in the 
Press and the question of reducing its number and increasing the number 
of pennanent hands is under the consideration of the Controller of Printing 
;and Stationery. 

(c) This is not correct. Temporary press hands recruited after the 
22nd May, 1929, are, under orderS speciaUy relating to the Government of 
India Presses, allowed 16 days' leave on full pay per annum on medical or 

·other grounds. Temporary press hands, recruited before that date, are 
allowed the option of either coming under these rules or of remaining under 
the old arrangements under which they were entitled to casual leave, plus 
the leave admissible to temporary Government servants under supple-
mentary rule 285. 

(d) Temporary hands elIllPloyed before the 15th July, 1920, and who 
are obliged to retire before completing 25 years' service, are given a bonus 
by Government. When the service is terminated by death, the bonus is 
payable to the heirs. 

(e) alld (t). Government have no information. 

(g) Does not arise. 

PRESS WORK DONE UNDER CONTRACT BY PRIVATE PRESSES. 

248. *Kr. S. C. :Mitra: (,aj Will Government be pleased to lay on 
the table a statement showing the amounts paid for work done under 
~ntr8Ct by private presses in the years 1920 to 1930 respectively? 

(b) Is it not a fact that heavy reductions i'D: the Governme~t of In.dia 
Press, Calcutta, are due to this system of placmg contracts wIth "utsIde 
presses? 

(c) Will Government be pleased to state the reason why work is given 
'out to private presses on contract? 

(d) Was any work, which the Government Press at Calcutta are 
-capable of doing, given out on contract to private companies during the 
-period 1926 to 19301 
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lIr. J. A. Shillidy: (a) The amounts paid to contractors for printing 
work in the year J 1920-21 to 1929-30 are as follows: 

1020-21 
1921-22 
]922-23 
1923-24 
1924-25 

(b) No. 

Rs. 
6,23,564 
8,03,672 
5,64,241 
2,58,868 
2,48,886 

1925-26 
1926-27 
1927-28 
]928-29 
1929-30 

Rs_ 
4,67,868 
3,71,994 
4,01,998 
3,99,393 
4,02,000 

(c) The Government of India Presses are not capable of doing all the 
printing work required by Government. 

(d) The attention of the Honourable Member is invited to the reply 
given to part (a) of question No. 8 asked in the Council of State by the 
Honourable Mr. G. S. Khaparde on the 18th August, 1926. 

THE PmNTING CLE .. uwm OFFICE. 

249. *lIr. S. C. Kitra: Will Government be pleased to state: 
(a) when the Printing Clearing Office was started; 
(b) what is its iunction; 
(c) what is the number of men working in it; and 
(d) the number of officials which compose the management, thf.-ir 

respective designations and salaries? 
JIr. J. A. Shillidy: (a) 9th June, 1922. Since the 1st NovembeI:, 

1924, the designation of the Printing Clearing Office has been changed to 
:Central Printing Office. 

(lI) Its principal functions are: 
(i) to ensure an even flow of work to the. various Presses; 
(ii) to regulate the printing and binding work of the Oentral De-

J)artments and offices, with a view to the prevention of un-
necessary charge on this account; 

(iii) to scruti~ze the charges for printing work done in private 
presses; 

(iv) to deal with questions relating to the administration .of the Gov-
ment of India Presses; and 

(v) to reproduce the duplicating work requiroo by Central Depart-
ments and offi,ees at the headquarters of the Government of 
India. 

(c) The total number of men employed, indu<llng gazetted officers, 
non-gazetted establishment and inferior servants, is 56. 

Cd) One Deputy Controller of Printing; the pay of the present incum-
bent is Rs. 750-50-1,000 plu8 Special pay of Rs. 150-10-200-:-250 per 
mensem. " 

One Assistant Controller of Printing, Re. 600-40-800 per mensem. 

REDUCTIONS OF STAFF IN GOVERNMENT PRESSES. 

250 . • JIr. S. C. Mitra: (a) Will Government be plessoo to state the 
number of reductions carried out in the Simla, Delhi and Calcutta Govern-
ment Presses in the years 1922 to 1930, respectively, together with the 
time of such reductions? 
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(b) Will Government be pleased to state the names of the private con-
tractors with whom Government have entered into contract from the years 
1922 to 1930 with dates? 

(c) Is it a fact that the Honourable Mr. H. A. F. Lindsay, in answer to 
question No. 149, dated t.he 20th September, 1922, stated in the Council 
of State that as regards the printing of work for which the Government of 
India had entefed int() contract with private contractors, it would not be 
possible to have the printing work done at the Government presses without 
c;)mmiUing a breach of the contract? 

(d) Will Government be pleased to state whether the practicability of 
providillg employment for the reduced hands by reducing the amount of 
work given out to private contractors has been considered? 

(e) Is it not a fact that the Honourable Mr. A. H. Ley stated in his 
reply to question No.8, dated the 18th August 1926, in the Council of 
State that the Government Presses have equipment of the proper type for 
the work given to contractors ? 

(f) Is it' a fact thattbe 'Rbnourable Mr. A. H. Ley statea in the Council 
of State in answer to 'question No.8" dated 18th August 1926, that there 
has been a reduction in expenditure under the head "Payment to Con-
tractors"? 

(g) i£ the answer to part (j) ilJ in 'the ,a,ffuJ;native, will Government be 
pleased to state the agencIes which are'responsible for the reduction in 
expenditure under the head "Payment to Contractors"? 

iIr. J. A.'Shillidy:(a) and (b). 'rhe Government of Inilia regret. tba.t 
they cannot undertake to collect the_ inform at jon asked for by. the, Hon-
ourable Member, as it would involve an amount of time and labour dis-
proportionate to the result. 

(c') Yes. 
(d) The Honourable Member appears to be under the misapprehension 

that the placing of work mith private contractors has resulted in a reduc-
tion in the number of hands in the Government of India Presses. This 
is not the case, and the question of reducing the amount of work given 
out to private contractors with the object of providing employment for 
retrenched hands does not arise. 

(6) and (t). The answer is in the affirmative. 
(g) The reduction in expenditure under the head "Payment to Con-

tractors" was due to the folloming causes:· 
(i) Since 1924-25 forms of the Posts and Telegraphs Department 

only are being printed by the contractors while in previous 
years all stock forms were printed by them. 

(ii) A Centra~ Forms Press was established in 1924; 
(iii) The Central Forms Store, which was created in 1923, exercisell' 

. strict control over the printing and consumption of forms. 

EARNINGS OF GOVERNMENT OF INDIA PBESS EMPLOYEES. 

251. ·Xr. S. C .• itra: (a) Is it a fact that the composit.oTS, tlistri-
butors. uinderR; pressmen nnd machinem6n of the Government Pra'!seS' 
at Calcutta, Simln, Delhi and Aligarh are all in the superior servi6e? 
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• CO) Is it. a fact that the class and ~l~s rat.ea. of the compositors, dis-
tl'lbutors, bmders, pressmen and machmemen dI the Government Presses 
at Calcutta, Simla, Delhi and Aligarh were the same till June 1928? 

(c). Is it a fact that the class and the olass rates have been made 
different. on and from June 1928? 

(d) If the answers to parts (a) and (b) are in the affirmative, wiU Gov-
erDInentbe pleased to state reasons thereof? 

(6) Is it a- fact that both the inkmen and galley-proof pressmen CJf the 
Government I)f India Press, Calcutta, were in the inferior service till 1920? 

(fils it :1 fact that the earninga of the inkmen were more than the 
galley-proof pressmen at the Government Press at Calcutta? 

(g) Is it a fact that the Galley-proof Pressmen were placed in the 
superiGr serncea.fter 1920? 

(h) Is it 0. fact that according to the rules the employees,.the earnings 
of whom exceed Rs. 15 per mensem, are to be regarded as superior 
servft'Jlts? 

(I) Is it a fact that the earning of the Inkmen varies from Ra. 25 t() 
Rs. 35 per mensem? 

W Is it a fact that the Inkmen are still in the inferior service? 
(k) If the answers to parts (4) to (]) are in the affirmative, will Govern-

ment be pleased to state the reasons' fbr placing the mars in the' inferior 
sernce? 

.JIr,. J.t·A..,eUU". (~) Yes. 

(b) to (a). T~.a.t.t~ion of,the H~urahle Member is invited t.o the 
replyg~ven by SIr Bhupendra Nath Mitra.to hili! starred question No. 724 
in the Legislative Ali!sembly on the .21stMarch, 1930. 

(6) Yes. 
(f) Government have no information. 

(g) Yes. 
(h) Yes, subject to exceptions. 
(I) Government have no information. 

(i) Yes. 
(k) The work of inkmen is of a mellbanical nature not involving any 

particular. skill. 

EARNINGS OJ' GOVERNMENT OF INDIA PRBSS EMPLOYES. 

252. ·Kr. S. O. lIitra: (a) Is it a fact that, or:. recommendation)f the 
Piece-Workers' Committee of 1922, Government accepted the principle that 
necessary steps should be taken to keep the earnings of the piece-workers 
of the Government Presses constant? 

B 2 
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(b) Is it a fact that. the earnings of the compositors, distributors, and 
the hand press section ~f the Government of India Press, Oalcutta, QIl'6 

daily decreasing? 

(c) Will Government be pleased to lay on the table a statement show-
ing the earnings of the distribut.ors, pressmen, and inkmen of the (':rOvern-
ment of India Press, Oalcutta, for the years 1925 and 193Q, respectively? 

(d) H the answers to parts (a) to (c) are in the affirmative, will the 
Honourable Member be pleased to state the reasons for the fluctuat:ons 
in the earnings and the steps taken to put 8. stop to such flur-tuation? 

JIr. 1. A. Shillidy: (a) Certain recommendations were made by tho 
Piece-Workers' Committee, 1922, W!ith the object of avoiding undue fluc-
tuations in the wages of piece-workers in the Government of India Presses, 
and the recommendations were accepted by the Government of India. 

(b) No. 

(c) Government regret that they cannot undertake to collect the in-
formation asked for. 

(d) Does riot arise. 

LEAD-POISONING OF EMPLOYEES OF THE GOVEBmolENT OF INDIA. PRESS, 
OALCUTTA. 

263. -Mr. S. O. Kina: (a) Are Government &~ that the Secretary, 
Press Employees' Association of Oalcutta, a registered body und.!'!:.' the 
lndian Trade Unions Act stated in their memorandum to th~ Royal 
Commission on Labour that 25 peT cent. employees of t·he Government of 
India Press, Calcutta, are suffering from lead-poisoning? 

(b) Will Government be pleased to state how many cases have been 
examined in the Government of India Press, Oalcutta. during tho last 
three years by the Government doctor? 

(c) Will Government be pleased to state: 

(i) the result of such examinations; 
(ij) how cases of lead-poisoning have been detected: and 

(iii) how many have been discharged On pension or have been awarded 
compensation under the Workmen's Compensation Act on 
the ground of lead-poisoning? 

lIr. 1. A. Shillidy: (a) No. 

(b) None. 

(c) (i) and (ii). Do not arise. 
(iii) None. 
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ABOLITION OJ' THE PIEOE-WOBX SYS~ IN THE GOVERNMENT OJ' 
INDIA PREss, CALCUTTA. 

475 

254. *Kr. S. O. JIltra: (a) Is it a fact that the Government cf India 
have recently abolished the piece-system in the East Indian Railway and 
Eastern Bengal Railway Presses at Calcutta? 

(b) Is it a fact that the piece-system is still in vogue at the Goyern-
ment of India Press, Calcutta 'I 

(0) Is it a fact that the employees of the Govtlrnment of India Press, 
Calcutta, submitted a memorial to the Government for the .abolition of 
the piece-system in the Government of India Press, Calcutta, so far back 
as 1920? 

(d) If the replies to parts (a), (b) and (0) are in the afftrmative. do 
Government intend to abolish the piece-system in the Government c.f India 
Press, Calcutta? If not, why not? 

][r. J. A. ShWrdy: (a) The piece-system has not be!3n abolished in the 
East Indian Railway and Eastern Bengal Railway Presses at Calcutta, 
but since the 1st November, 1930, all employees in these Presses have 
been placed on monthly rates of pay. The piece-work system is, however, 
being applied to specified· classes of employees side by side with the month-
ly rates of pay, and extra payment is made to men who are able to turn 
out work the piece values of which exceed their ll10nthiy rates of pay. 

(b) Yes, for certain classes of industrial employees. 

(c) Yes. 

(d) Does not arise. 

PAY OJ!' FORME-CABRlERS AND LABOURERS IN THE GOVEBNMENT OJ' 
INDIA PREss, CALCUTTA. 

255. *][r. S. C. Mitra: (a) Is it a fact that both the forme-carriers 
and labourers of the Government of India Press, Calcuiita, were on the 
same status before 1920? 

(b) Is it a fact that after general revision in 1920 the pay of the forme-
carriers was enhanced to Rs. 20-1-30? 

(c) Is it a fact that the labourers were allowed the maximum. ~ 
Rs. 18? 

(d) If the answers to parts (a), (b) and (0) are in the affirmative will 
Goyarnment be pleased to state the reasons of this discrimination? 

][r. J. A. Shillidy: (a) Prior to 1920 forme-carriers and labourers were 
011 similar rates of pay though not identical. .• 

(b). No. The pay of fonne-carriers was enhanced to Rs. 2O-.J-30 in 
1928. 

(0) No. The maximum pay of labourers is Rs. 19. 
(d) The reason for giving higher pay to forme-carriers is that some 

skill and experience is required of them while none ~s required of labour-
ers. 



4:76 LEGISLATIVE ASSEMBLY. [2ND FEB. 19:11. 

ESTABLISHMENT OF A PBoVIDnT FUND :rOR GOVE~ENT OF INDIA. 
bESSES. 

256. .JIr. S. C. Jlitra: (a) Is it not a fact that Government ill their 
Resolution No. A.-S1, para. 21, dated the 15th July 1920, Dcpartmllnt of 
Industries and Labour announced the establishment of a Provident 
Fund and all men with the exception of day extra men, who join the Gov-
ernment of India presses will be required to joiD. thiB FtmGl? 

(b) Is it not a fact that the Government subsequently, in their Resolu-
tion No. A.-204, dated the 5th August, 1930, decided that not only the day 
extra men but the inferior servants also would not be allowed to join this 
Provident Fund? . 

(c) If the answers to parts (a) and (b) are in the affirmative, will the 
Honourable Member be pleased to state the reasons thereof? 

lIr. J • .A.. Shillidf! (6) The Honourable Member's information 18 ~ub­
s~nt,ially correct with the exception that the announcement was not of II. 
Provident Fund, which had been created, but of a Provident Fund which 
was to be created. 

(b) Yes. But this was a. re-affinnation of a decision origillally made 
in 1922. 

(c) It was found impracticable for administrative reasons to admit 
the inferior servants of the Government of India Presses to the benefits of a 
contributory Provident Fund. These men will of course continue to en-
joy the alternative benefit of being eligible for pension on the same basis 
as other inferior Government servants. 

G1UEVANCES OF MONO-CASTERS IN THE GOVERNMENT OF INDIA PREss . 
CALCUTTA. . 

257. *JIr. S. O. Jlitra: (a) Is it a fact that the mono-casters of the 
Government of India Press, Ca.lcutta, have to work standing in close proxi-
mity to the heated furnace in which type materials are constantly melting? 

(b) Are Government aware that the gases generating out of this melting 
Pl'OOess seriously tell upon the liealth of the mono-casters? 

(e) Is it a fact that few of the mono-casters can avail themselves of 
pension? -

:.r. J. A. 8bil'lidy: (a) The duties of the mono-casters in the Govern-
ment of India Press, Calcutta, :.-equire that they should work in proximity 
t6 the heatillg furnace, but do not require that they should stand. 

(b) No. The gases are drawn off b.v an electrically driven "Exhaust 
tyittem". 

(c) Ko. 

RESOLUTlPN PASSED BY THE PREss EMPLOYEES' ASSOCIATION, CALCUTTA. 

258. *Mr. S. C. llitza: (a) Is it a. fact tha.t Government reoeived from 
the Honorary Secretary, Press Employees' Association, Calcutta, a copy-of 
the resolutions passed at the annual general meeting of the Association 
held under the Presidency of Mr J. N. Basu. M.A., B.L., Solicit-or, 
M.L.C., and a delegate to the Round Table Conference, drawing attention 
-of the Gov~rnment to resolutions Nos. 6, 7, 8, nnd 9? 



QUESTIONS AND ANSWERS. 477 

(b) If the answer is in the affirmative, will the Honourable Member 
be pleased to state what action has been or is 'being taken in the matter? 
~. J .•. ~y:(a) Government bave received a copy of the reso· 

,lutions referred to. 
(b) No act40n 'has been taken. The Association is not recognised by 

the Government of India. 

~DICAL LEAVE FOR PIECE· WORKERS OF THE GOVERNMENT OF INDIA 
PRESS, CALCUTTA. 

259. *JIr. S. O. ][itra: (a) Will Government be pleased to state the 
amount of medical leave granted to the piece-workers appointed in the 
Government of India rress, Calcutta, after 15th July 1920? 

(b) Is it a fact that no medical leave is granted to the piece-workers 
appointed after the 15th July, 1920? If not, why not? 

llr. J. A.ShUlidy: (a) and (b). Penn anent piece-workers employed 
in the Government of India Presses, who are not classed as "inferior", 
earn leave on medical certificate on half average pay at the rate of one 
month's leave for every complete period of 11 months' duty,.and as re-
'gards incomplete periods, one day's leave for every 11 days' duty. The 
leave is cumulative and is granted only when no average pay leave is ad· 
missible. Temporary piece-workers are granted 16 days' leave on full 
pay in a year to cover absences on account of holidays, sickness or leave. 
~o distinction is made between the piece-workers recruited before or after 
the 15th July, 1920. 

APPOINTMENT OF SUPERINTENDENT OF EDUCATION, DELHI AND AJMEB· 
MEBWABA. 

260. *LaIa Jagan lJatb Aggarwal: (a) Is it a fact that as a result ot 
the recommendations of the Committee presided over by Lord Inchcape 
to abolish the post of Educational Commissioner with the Government of 
India, Government decided not to have a separate Superintendent of 
Education for Delhi and Ajmer-Merwara, but combined the post of the 
Superintendent of Education, Delhi and Ajmer-Merwara with that of the 
Educational Commissioner with the Government of India? 

_ <b) Is it a fact that Mr. J. A. Richey carried on satisfactorily the 
«uties 6f the combined post with th'e assistance Of the Read Master of 
the Government lligh School, Delhi, a. semor officer of' the Provincial 
'l!:ducational Service, who recei veda' small allowance for his work as AssiSt· 
l!.titSupeifutendent? 

(c) Do Government now intend to revive the post of Superintendent 
of Education, Delhi and Ajmer-Merwara as a separate post? 

(d) If so, will. Government kindly indicate in what respects the work 
a~d responsibilities of this combined post have increased of late so as to 
necessitate the revival of a separate post? 

(e' In view of the country's finances this year and the dei!irability of 
effecting retrenchment in all directions, are GovernIpent prepared to 
consider the advisability of continuing the presE.'nt arrangement till finan· 
cial conditions improve? 
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(f) If the answer to part (e) be in the negative, are Government pre-. 
pared at least to postpone action in the matter of filling up the separate 
post of Superintendent of Education, Delhi and Ajmer-Merwara, till. this 
House has had an opportunity of knowing and discussing the next Budge., 
pa.rticularly the demana relating to Delhi andJ Ajmer-Merware.? 

The Honourable Khan Bahadur .ian Sir Pul-I-Husain: (a) Yes. 

(b) No; both Mr. Richey and Mr. Littlehailes, the present Educational 
Commissioner with the Government of India, found that the arrangement 
prevented them from doing jUl;!tice to the duties of either appointment. 

(c) Yes; the Centrally administered areas in Central India whi0h do 
not at present possess any satisfactory inspecting machinery of their own 
will also be added to the Superintendent's charge. 

(d) The expansion of education in these areas has entailed increased 
work and responsibility. But, apart from this consideration, .the present 
arrangement, under which the Educational Commissioner holds collateral 
charge of the duties of Superintendent of Education for. Delhi and Ajmer-
Merwara, which was adopted as a measure of economy, has not proved 
to be in the best interests of educational adIUiinistration in thtlsEJ areas. 
Both the auxiliary Committee of 'the Indian Statutory Commission and 
the Pnimary Education Committee have recommended its termination. 

(e) No; the appointment of a whole-time Superintendent of Educa-
tion for these areas, in part,icular the backward areas of Ajmer-Merwara, 
is necessary in the interests of efficient educational administration. 

(n Arrangements have been made to fill the post and I trust the Hon-
ourable Member, on studying the subject, will arrive at the concl~sion 
that it is desirable to fill it. 

TRAINING OF INDIANS AT THE SECURITY PmNTlNG, INDIA, CURRENCY 
NOTE PRESS AND CENTRAL STAMP STORES. 

261. *lIr. X. P. Thampan (on behalf of Dewan Bahadur T. Ranga-
chariar): (a) Will Government be pleased to state, who is- the officer-in-
charge of the administration of the S-ecurity . Printing, India, Currency 
Note Press and the Central Stamp Stores, situated at Nasik Road? How 
long has he been in charge, his age, length of serivce, and qualifications? 

(b) How long has the institution or institutions been ip existence; 
how many persons have been trained in the institutions for beceming quali-
fied as officers in the several Departments? 

(c) Will Government be pleased to place on the table a. list of appren-
tices, so trained for the last ten years, showing their nationality, and the 
present posts held by such apprentices? 

(d) Will Government be pleased also to place on the table a list of 
officerS in the ';e.rious Departments of that institution drawing Rs. 200 and 
upwards, per mensem, stating their nationality, qualification, length of 
service and the terrni) on which they were first entertained? 
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. (6) Will Government be pleased to state how many officers wer& 
entertained ona five-year contract system; and whether any of them are 
retained after the five-year period, giving reasons for such retention .. 
if any? 

(f) Was it the ihtention of Government, in importing officers from 
abroad on a five-year contract basis, that they should, in the meanwhile. 
train Indians so as to qualify them, to take up those posts? 

(g) Will Government be pleased to lay on the table a list of apprentices 
now being trained in the various Departments of the institution, sho\\ing~ 
their nationality and qualifications? 

The Honourable Sir George Sch1l8ter: (a) Colonel Sir· George Willis 
(late &yal Engineers), who has been in charge since the begiinning of the 
building of all three establishments. His age is 55 years, length of ser-
vice 35t years; his qualifications are his experienee of administration of 
security establishments as Deputy Master and Master of the Indian Mints 
for nineteen years, and his close connection with and study of the subject 
of security printing from 1914 to the present time. . 

(b) Secmity Printing has been in existence for five. years, the Currency, 
Note Press and Central Stamp Store for nearly three years. Eight per-
sons who have been trained have been given posts in the operative De-
partments and it is proposed to fill all future vacancies from the same 
source if Buitablecandidates are forthcoming. One other person trained 
in Security Printing has received an appointment under the Controller of 
Pllinting and Stationery. 

(c), (d),· (9). Statements containing the required information are 
laid on the table. 

(e) Eleven dffi,cershave been entertained on five-year agreements from 
England, of whom four have completed their first term. Of thes& 
Government have decided to reta.in three, with their consent, in view of 
their specialised knowledge. One has returned to England on completion 
of his first term. Another, who has not completed his five years, is under 
notice of diischarge on account of reduction of establishment. Of the 
remainder, only those whose· work is specially valuable will be considered' 
for retention on the termination of their first agreement. 

(f) The answer -is in the affinnstive. - a 
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QUESTIONS AND ANSWERS. 485 

LOSSES INCURRED AT THE SECURITY PmNTING AND CuBREl'CY NOTE 
PREsSES AND DISOBIMlNATION AGAINST INDIAN ApPRENTICES. 

262. ·'Mr. X. P. Thampan (on behalf of Dewan Bahadur T. Ranga-
chariar): (a) Who are the officers holding the position of Chief Supervisor 
of Control in the Security Printing and the Currency Note Press, respec-
tively; has any security been taken from each of them; and if no security; 
is taken from either of them, will Government please state the reas,)n 
therefor? 

(b) What is the extent of the loss' incurred by Government by the 
theft of currency notes in 1928? Was any enquiry held in respect of that. 
loss, and if so, will Government kindly state whether any of the officers 
were found guilty of stupidity , insufficient supervision, or carelessness; 
and wpat was the, punishment awarded for such carelessness? 

(c) 'Wnat was the salary they were receiving at that time and what is 
the salary they are receiving now? 

(d) Is it a fact that under the standing orders issued by the 1f~ster .. 
Europeans and Anglo-Indians need not possess any educational quali1i~ 
tion; whereas the Indian apprentices hllve passed the. Matriculation 
~xaihjnati6n,slibject also to an age limit? If sO, what is the reason for 
tliis '(n~tl~cti9.\l:? . . ' . . 

(e )~ave t~_ Government of. India received complaints from t~ Indian 
employees and apprentices in those institutions of unfair and harsh tJ;eat-
ment at the hands of the European superior staff? What action was taken 
on th()8e complaints, if any-whether any enquiry was held thereon, and 
if -so. with what result? 

The 'Konouiable Sir "GeMge-Sc:hater: (a) In Security Printing, Mr. 
J. V. Hildreth; in' thE! 'Currency Note"Press Rao -Bahlidnr Vasuaev Anant. 
From the fonner no security has been' taken in view of his long prev.ious 
service in the Mint and the security which Government holds in the fonD. 
of his earned pension; in future appointments of persons not thus· quaJii-
fled, security will be required. Moreover the products of Security Print-
mg, stamps, postal stationery and stamped papers, though valuable.. are 
not readily convertible in any quantity into cash, whereas in the Currency 
Note Press aU the products are legal tender and therefore the Chief Sup-
ervisor, Control, of that Press gives a security of Rs. 30,000. 

(b) The losses of notes in 1928 were 155 of Rs. 10 and one of Rs. 100. 
The nett loss after recoveries was Rs. 1,272-8-0. The Master held an 
enquiry and reported to Government that the theft in the case of the 
Rs. 10 notes was due to insufficient supervision, stupidity and careless-
ness on the part of the probationary Chief Supervisor, Control, and 1 pro-
bationary Assastant Supervisor. They were both removed from their 
posts, the former being reverted to his previous employment as a letter-
press printer and the second to the daily paid establishment. 

(c) The probationary Cwef Supervisor, Control, was receiving Rs. 350-
while on probation as part of the pay of the post, Rs. 750--50--1,000. 
He now receives as a letterpress supervisor Rs. 440 in the grade of 
Rs. 400-40--560. The Assistant Supervisor was receivang Rs. 100 in 
the grade of Rs. '100--10-150--15-300; alter a period on daily wage he 
has now been appointed probationary junior Supervisor Printing on Rs. 135 
as part of the pay of the post Rs. 200--15-350--20--550. 

(d) No. 
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(6) No complaint has been received by the Government of India, 
though I may mention that I personally have received an anonymous 
communUcation. It is obviously impossible to take- action on such com-
munications. 

ApPOINTMENT OF INDIAN CHRISTIANS AS TRAFFIC INSPECTORS ON THE 
NOBTH WESTERN RAILWAY. 

263. *The Revd. J. C. Ohatterjee: (a) Will Government be pleased to 
'state the number of Traffic Inspectors on the operating side of the North 
Western Railway, according to communities to which these Inspectors 
belong? 

(b) Is it a fact that no Indian Christians have been so far appointed 
Traffic Inspectors on the operating side of the North Western Railway? 

(c) If the answer to part (b) is in the affirmative, are Gov.ernment 
prepared to consider the reasonable claims of the Indian Christian com-
UlUnity, for representation in this particular branch of the North Western 
T-tailway? . 

(d) Will Government be pleased to furnish a comparative statement, 
'Showing the number of European, Anglo-Indian, Hindu, Muhammadan, 
Sikh and Indian Christian Traffic Inspectors and senior subordinates, who 

'have either been posted or earmarked for Gazetted rank on the North 
Western Railwny 'I 

Mr. A. A. L. Parsona: (a) Government regret that they are not pre-
pared to supplement with figures for particular classes of .posts the infor-
_mation in regard to communal representatio~ in Railway; Services given 

. in the Annual Administration Report on Indian Railways .... 
(b) Government understand that since 1920 no one, who can be identi-

fied as a~ Indian Christian, has been appointed as a Traffic Inspector on 
·,the North Western Railway. 

(c') Promotion to the class of Traffic Inspector is made from classes 
below, with due regard to senior~ty and merit and not on communal con-
,'Siderations. 

(d) No subordinates are earmarked for promotion to gazetted rank. 
The selection of subordinates for promotion to gazetted rank ~s made by 
the Railway Board from recommendations made periodically by Railway 
Administrations. 

The Revd. J. C. Chatterjee: May I ask what the Honourable Member 
means by the description "No one who can be identified as an Indian 

. Christian" ? 

Mr. A. A. L. Parsons: To answer the Honourable Member's question 
as ~t was put, it would be necessary to make inquiries from each Traffic 
Inspector as to what his religion was. 

The Revd. J. C. Chatterjee: Are not the employees of the ra~lway re-
·quired to declare their nationality as well ss their religion? 

Xl. A. A. L. Parsons: I am afraid I shall have to ask for notice of-
that. 



487 . 
ABOLITION OF THE OFFIdks OF THE DEPUTy CONTROLLER OF CURRENCY 

IN INDIA. 

264. *:Mr. S. G. Jog: (a) Will Government be pleased to state whethel' 
there were three offices of the Deputy Controller of Currency in IndIa? 

(b) Has one of them now beeu abolished and by doing so, is any 
-saving effected" -

(0) Will Government be pleased to state what will be the annual ~aving 
j£ the remaining two offices are abolished'l 
, .. (d) If the answer to part (b) is in the affirmative, are Gove~ent pre-
,pared to take steps to abolish the remaining two by transferring the work 
to the Currency Offices, as in Cawnpore and Lahore, in order to effect a 
saving in view of the present financial position? If not, why not? 

The Honourable Sir George Schuster: (a) Yes. 
(b) The post of Deputy Controller of the Currency, Northern India, 

was abolished in July, 1928. The annual saving is roughly Rs. 44,000. 
(6) This part of the question apparently contemplates the abolition 

of the two offices and not merely the abolition of the posts of the Deputy 
Controllers. It would be quite impossible to do without the administra-
tive work done by these officers, and I am unable to see how any other 
suitable arrangements could be made. It is impossible to estimate 
savings in a hypothetical contingency which could never arise. 

(Ii} 'Vhen the post of the Deputy Controller of the Currency, Northern 
India, was abolished. his duties in connection with local resource were 
only partially transferred to the Currency Officers in Cawnpore and 
Lahore, the control over the more important questions being transferred 
to the Deputy Controller of the Currenpy, Calcutta, to whom the whole 
of the work of Government securities was also transferred. In addition 
to their work in connection with local resource and Government securities, 
the Deputy Controllers of the Currency. Bombay and Calcutta, have very 
important duties in connection with the administration of the general 
~urrency policy of Government, such as liaison with the Imperial Bank 
and the banking and commercial community generally, transactions con-
nected with sterling remittance, etc. The Deputy Controll&!" of the 
Currencv, Calcutta, has also to act: for the Controller when he is on 
tour .. These duties could not possibly be transferred to Currency Officers, 
nor can any retrenchment of these posts be considered while Government 
retain responsibility for the management of the currency. Government, 
therefore, do not consider it necessary to examine the possible annual 
saving if these two offices were abolished and their duties transferred, 
because they are convinced that any direct saving would be much less 
than the losses which they would incur if the posts were abolished. 

lIIr.5. G. Jog: Who was the occupant of the post that was abolished? 
Was he an Indian, Anglo-Indian or European? . 

The Honourable Sir George Schuster: As far a$ I understand the 
question it is, when one of the Deputy Controller's offices was abolished, 
who was the officer holding that post? I am afraid I must have notice 
of that question. It .happened before my time. I do "Dot know who was 
holding the post at. that time. . , 
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DEFEOTIVE R.uLBOAD SUBWAY BETWEEN BAJUMI BAGH AND LAHORE 
RAILWAY STATIONS. 

265. *Kr. B. R. Puri ~ (a) Are Government aware of the fact: 
(i) that railroad subway No. A/6 between the· Badami Bagh and 

the Lahore Railway Stations is too narrow for general traffic;: 
(ii) that owing to the low level of the said subway, water collects 

there during the rains and that, as a result, pedestrians find 
it impossible to pass through the subway; and 

(iii) that owing to the said defects, the people belonging to sucli· 
neighbouring villages as Bhamman-Khokhran, Jhuggian, 
Karaul and Bela Basti Ram have no convenient outlet or 
passage for their goods and that they' are being put to much 
inconvenience? 

(b) If t,he answer to part (a) is in the affirmative. -are Government· 
prepared to consider, at an early date, the removal of the aforesaid 
dejects? 

Mr. A. A. L. Parsons: Government are not aware of the position, 
but have sent a copy of the Honourable Member's question to the Agent 
of the North Western Railway for his consideration. 

PROVISION OF A CHILDREN'S WARD AT THE PESHAWAR HOSPITAL IN 
MEMORY OF THE CHILDREN OF SARDAR GANGA SINGH. 

266. *Kr. B. R. Purl: (a) Will Government be pleased to state whether-
it is a fact that the Government of the North-West Frontier Provinces 
have agreed to construct a children's ward in the local hospital at Peshawar 
in memory of the minor children of Sardar Ganga Singh, Supervisor, Gov-
ernment Military Dairy Farm, Peshawar, who were shot dead by a 
European soldier during the recent Peshawar disturbances? 

(b) If so, what amount of money are Government prepared to spend 
in this direction and when is the work of construction likely to begin? 

Kr. J. G. Acheson: The information will be conveyed to the Honour-
able Member as sooh as a reply is received from the Chief Commissioner, 
who has been addressed. 

Kr. B. Das: May I suggest that the reply be published in the 
Assembly Debates. It should be laid on the table and not communicated 
to the Honourable Member. 

:Mr. J. G. Acheson: If there is no objection to that, I propose to 80 
ISO. 

HIGH BANK RATE IN INDIA. 

267. *Lala Hari Raj Swarup: (a) Are Government aware that the bank 
rate in the United States of America. and France has come down to 2 per 
cent. and in England to 2i per cent. ? 

(b) Are Government further aware that it has recently been raised to 
7 per cent. in India by the Imperial Bank? . 

(c) Are Government in a position to stat.e ~ny special re~scms wliy t~ere 
is such a great difference between the Indla.Di and the foreIgn bank rates" 
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The Bonourab.le Sir George Schuster: (a)· The bank rate of the New 
York Federal Reserve Bank and of the Bank of France is 2 per cent. and 
that of the Bank of England is 3 per cent. 

(b) Yes. 
(c) The bank· rate is adjusted according to the financial conditions 

of the country concerned. If the Honourable Member will consult Table 
XIV of the monthly Bulletin of the League of Nations-which I shall 
be pleased to show him-he will find an interesting statement of the 
bank rates in various countries, and will see that many countries have 
as high or higher bank rates than India. 

Dr. ZiaIlLldiJ) .Ahmad: Is the financial credit of India so bad as to 
necessitate the raising of interest to 7 per cent. ? 

The Honourable Sir George Schu.ster: It is not a question of the 
financial position of India in the sense to which the Honourable Member 
refers. It is a question of the position of the money market and the 
.exchange position which necessitate some regulation of the bank rate. 

Dr. Ziauddin Ahmad: Are not these regulated by the Government 
themselves? 

The Honourable Sir George schuster: As I understand the question, 
it is "Are not these regulated by the Government itself?" I presume 
the Honourable Member refers to the bank rare. The bank rate is the 
bank rate of the Imperial Bank of India and is fixed by the Directors 
of the Imperial Bank of India. In the present conditions in India, as 
the Honourable Member is very well aware, unlike conditions in most 
countries, the duty of currency control is in the hands of the Govern-
ment, and the duty of credit control. and the control of the mone." 
market is in the hands of the Imperial Bank. In countries w~I'e there 
are Central Banks, these two duties are united. It is, as I think every-
body agrees, very desirable that these duties should be united. That 
is one of the strong reasons for setting up a Reserve Bank in India. At 
present the two duties being in the hands of separate authorities, it is 
of course necessary that these two authorities should act in close consul-
tation, and the Government, as currencv authority, is in close consulta-
tion with the Managing Governors of the Imperial Bank and seeks to 
obtain their co-operation in a common· policy. 

Sir Hari Singh Gaur: Seeing that the establishment of a Reserve 
Bank in India is necessary,' what steps does the Honourable Member 
propose to take to establish such a bank? 

The HonourabJe Sir George Schuster: I do not think, in answer to a 
supplementary question on a matter of this kind it is really conducive 
to the interests of the conduct of the ordinary business of this House 
that we should enter into a long debate on the question of the fonnation 
of a Reserve Bank for ·India. The Honourable Member is full" aware 
of my ~wn attitude on this question and of the Government's policy on 
this question. In answer to a supplementary question the other day, I 
stated that in my opinion and speaking on behalf of the Government 
of India, it was most desirable that a Reserve Bank for India should be 
set up at the earliest possible moment. I pointed- out that it was a matter 
not merely of fonnal arrangements but of material arrangements, which 

e 2 
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were not in all cases matter of great ease. I am quite convinced tha.t 
ihis House and the country will have early opportunit~es of considering 
the setting up of a Reserve Bank. If there is anything that I can do 
-to expedite that desirable consumma.tion, I can assure Honourable Mem-
bers that I will do it. 

Dr. Ziauddin .Ahmad: What was the amount of the reserve balance ot 
-the Imperial Bank which necessitated the raising of the bank ra.te to 7 
per cent.? 

The Honourable Sir George Schuster: I understand the Honourable 
Member, Sir, to ask me what was the state of the cash balance of the 
Imperial Bank at the time when the bank rate( was put up to 7 per 
cent. I am afraid I must have notice of that question, as I should not 
like to answer it incorrectly, and have not got the figure in my head 
at the time. 

Seth Hali Abdoola Haroon: Is it a fact that, on account of the borrow-
ings of Government and of the issue of Treasury Bills, the bank rate 
was raised to 7 per cent.? 

The Honourable Sir George Schuster: Again, Sir, I am not quite 
certain that I understood the question, but I think the purport of it was 
to ask me whether the necessity for putting up the bank rate to 7 per 
cent. was caused by the borrowings of the Government of India. 

Seth Haji Abdoola Baroon: Yes. 
The Honourable Sir George Schuster: I think the most accurate answer 

that I can give to that question, Sir, is to say that the two have no 
connection at all. 

Dr. Ziauddin .Ahmad.: Did Government approve of the action of the 
Imperial Bank in raising the bank rate to 7 per cent.? 

The Honourable Sir George Schuster: Yes, Sir. 
Seth Haji Abdoola Haroon: Are Government paying at present 6i per 

eent. for Treasury Bills? 
The Honourable Sir George Schuster: That is about the rate which 

is at present paid by the Government on three months Treasury Bills. 

COST OF THE MEERUT CONSPIRACY CASE. 

268. *Lala Harl Raj Swamp: (a) Will Government be please.d to state 
which Government is bearing the cost of the trial in the conspJIscy case 
at Meerut? 

(b) What amount of money has so far been s2ent ? 
The Honourable Sir Ja.mes Crerar: (a) Expenditure on all matters 

connected with the case, which are dealt with by the Government of ~he 
United Provinces with their ordinary machinery and as a matter of routIne 
is met by that Government. All other charges are met from Central 
revenues. 

(b) The approximate expenditure' up to the end of 1930 amounted to 
Rs. 7,32,000. 
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Kr. lagan lfath Aggarwal: Ma.y I suggest to the Government the 
desirability of withdra.wing the pros,ooutions in the present case? 

EXPENDITURE BY GOVERNMENT ON THE INDIAN BROADCASTJNG COMPANY. 

269. *La1a H&ri Ita! Swarup: (a) Will Government be pleased to state 
how much public money has been spent on the Indian Radio Company 
since it has been taken over by Government? 

(b) When was it taken over by Government? 
(c) What have been.the results of its working under the charge of 

Government. 

Kr. J. A. Shillidy: (a), (b) and (c). I presume that the Honourable 
Member is referring to the Indian Broadcasting Company, the assets of 
which were purchased by Government for Rs. 3,00,000 in March, 1930. 
A statement showing the financial results of the working of the Indian 
State Broadcasting service from April 1st, 1930, when Government 
assumed direct control, to September, 1930, has already been placed on 
the table of the House in reply to part (a) of question No. 134 by Mr. 
K. C. Roy on the 28th January, 1981. 

FRANCHISE OF INDIAN SETTLERS IN FIJI. 

270. *lIIr. Gaya Prasad Singh: (a) Are Government aware of the-
proceedings of the Round Table Conference of the Indian communitv in 
the Fiji Colony, 11 report of which is published in the Tanganyika Opinion, 
weekly edition, dated the 17th January, 1930, at page 16? 

{b) Has the attention of Government been drawn to the fact that the 
Indian community in Fiji have unanimously asked for a common 
electoral roll? 

(0) Are Government aware that in protest against the application of 
a communal franchise in Fiji, the three nominated Indian members of the 
Legislative Council resigned their seat.s? 

(d) What steps have Government taken so far to bring the Indian 
comDiunity of Fiji on to a basis of common electoral roll with the Euro-
peans, and what further steps do they intend to take for the purpose? 

(e) Has the attention of Government been drawn to the motion on 
common franchise in the Fiji Legislative Council brought by Mr. Vishnu 
Deo and the debate thereon published in the Tanganyika Opinion of the 
27th February, 1930, at pages 5 and 6? 

The Honou.rable Khan Bahadur IIian Sir J'azl-i-Husain: (a) Yes. 
(b) So far as Government are aware, the demand for a. common 

electoral roll has the support of tbe bulk of the Indian community in 
Fiji. 

(0) Yes. 
(d) Government are glvmg their most careful consideration' to this 

matter, and are not losing sight of it. 
(e) The Honourable Member is presumably referring to the Tanganyika: 

Opinion of the 7th February, 1930. Government have seen it. 
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APPOINTMENT OF A TRADE COMMISSIONER IN EAST AFRICA. 

271. ~.r. Gaya Prasad. Singh: yviU Government kindly state when 
the appomtment of Trade COmmisslOner in East Africa is to be made 
in the interests of overseas trade there? ' 

The Honourable Sir George Rainy: Government are not in a position 
to say when the appointment of an Indian Trade Commissioner in East 
Africa will be made, as progress with the recently sanctioned scheme for 
the appointment of Indian Trade Commissioners abroad has been delaved 
by the existing financial stringency. • 

DIFFICULTIES OF DECK PASSENGERS TRAVELLING BETWEEN BOMBAY 
AND EAST AFRICA. 

272. *.r. Gaya Prasad. Singh: (a) Has the attention of Government 
been drawn to the Memorandum on the difficulties of deck passengers 
voyaging between Bombay and East Africa, presented by the Social 
Service League of Mombass& to the Passengers and Traffic Relief Asso-
dation" of Bombay, 8S published in the Tanganyika Opinion, dated the 
2nd May, 1930, at pages 4 and 5? 

(b) Will Government state what steps they have so far taken and what 
steps they further propose to take to remove the grievances of the deck 
passengers? 

(c) Are Government prepared to sponsor an Indian steamship company 
to run its vessels between Bombay lind East Africa? 

The Honourable Sir George Rainy: (a) Government have seen the 
memorandum referred to. 

(b) The attention of the Honourable Member is invited to the reply 
to part (d) of unstarred question No. 185 published at pages 1l~7-11l8 
of the Legislative Assembly Debates,· dated the 27th February, 1930. 

(c) No proposal for the grant of financial assistance to an Indian line 
of steamers between. Bombay and East Africa is under consideration by 
the Government of India. 

RAID ON A MOSQUE IN TANGANYIKA. 

273. *Mr. Gaya Prasad. Singh: (a) Has the attention of Government 
been drawn to the following: 

(i) a leading article under the heading "Tangs Mosque Sensation" 
published in the Tanganyika Opinion, dated the 13th June, 
1930, at page 5; 

(ii) a report of the proceedings of a mass meeting published in the 
same paper at pages 8 and 9 in regard t-o the outrage on 
a mosque at Tanga in the Tanganyika territory; and 

(iii) the text of a telegram from Tanga published in the same paper 
at page 12 under the heading "Tanga -Bohra Mosque Raided 
by the Armed Police with Fixed Bayonets and Shoes on"; 

in which it is stated that while the Bohra community of Tanga was busy 
in their mosque in performance of religious worship on the tenth Moharrum 
day, the Superintendent of Police suddenly appeared in that sacred place 

; 
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-with shoes on, and asked the worshippers to disperse, and eventually called 
.the armed police with fixed bayonets and used unvvarranted force to disperse 
the peaceful worshippers, including women and children? 

(b) Have Government taken care to ascertain the facts of thi.s occ:ur-
renee the steps taken against the offending police officer to pUlllsh hun, 
and ~sked for a guarantee for the non-recurrence of similar outrages. 

The Honourable Khan Bahadur llian Sir J'azl-i-Husain: (a) Yes. 
(b) Immediate action was taken by the Governor of Tanganyika, who 

appointed a senior Magistrate to enquire inter alia into all the circumstan?es 
connected with the action of the police, and particulawy of the Actmg 
Superintendent. The order appointing the Commission of Enquiry was 
published in the Tanganyika Territory Gazette Extraordinary of the 12th 
June, 1930. Government have not seen the Commission's findings, but 
it appears from a report in the East African Standard of the 2nd August, 
1930, that the officer concerned was removed from his command at 
Tanganyika. 

"SETTLEMENT IN THE KENYA HIGHLANDS AND UNION BETWEEN TANGANYIKA 
AND KENYA. 

274. ·1Ir. Gaya Prasad Singh: (a) Has the attention of Government 
'been drawn to the opinion of the Executive Committee of the East African 
Indian National Congress, Nairobi, on the two White Papers issued by 
the Imperial Government in East Africa as published in the shape of reso-
lutions in the Tanganyika Opinion, dated the 4th July, 1930, at page 8? 

(b) Do Government propose to ask the Imperial Government to Tf'-Open 
the question of t,hrowing open the Kenya Highlands to ail non·native 
communities for settlement ~ 

(c) Has the attention of Goverrunent been drawn to the Tanganyika 
'Opinion, dated 4th July, 1930, at page 8 publishing a text of the cable 
sent by the Tanganyika Indian Association t,o the Secretary of State for 
the Colonies expressing their opinions on the two White Papers? 

(d) Are Government aware that the Indian community of rranganyika 
is opposed to any kind of closer union with Kenya, whether administrative, 

:political or economic ~ 
The Honourable Khan Bahadur JIlian Sir J'azl-i-Husain: (a) Yes. 
(b) No such proposal is under consideration at present. 
(e) The Honourable Member is presumably referring to the telegram 

reproduced on page 12. Government have seen it. 
(d) The statement made by the Honourable Member may be taken as 

correct, if the views of the Indian Association, Dar-es-Salaam, represent 
the views of the Indian community of T"anganyika as a whole. 

INDIAN REPRESENTATION BEFORE THE JOINT P ABLIAMENTARY COMMITTEE 
ON EAST AFRICA. 

'. 275 . • JIr. Gaya Prasad Singh: (a) Has the attention of Government 
b~n drawn to page 10 of the Tanganyika Opinion, dated the 7th November, 
1930, to a Reuter's news under the heading "East African Indian Repre-
:sentation" ? 
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(b) Will Government state what arrangements have been made bv 
them to make their representations before the Joint Parliamentary Coni": 
mittee on East Africa? 

(0) Have Government made necessary arrangements thrQugh the 
Tanganyika Indian Association, Dar-es-Salaam, and the East African II}di~. 
National Congress, Nairobi, to enable co-operation between the witnesseEf. 
of the Government of India, and those of 'ranganyika and Kenya, so far 
as the combined demands of the colonial East African Indian community. 
are concerned? 

The Honourable Khan Bahadur )[ian Sir Fazl-i-Husain: (a) Yes. 

(/I) Subject to the Joint Select Committee's agreement to the sugges-· 
tion of the Government of India tha'c they may be permitted to present 
their case through a representative, the Right Honourable SrinivRsa 
Sastri will be deputed for the purpose. 

(c) The Government of India have no information whether the 
Tanganyika Indian Association and the East African Indian N atioriaI 
Congr~ss hav.e been invited to give, or have made arrangements to offer. 
evidence before the Joint Parliamentary Committee. In case either or 
both institutions are represented, our representative will be duly requested 
to maintain close touch with them and to give them all the assistance he 
can. 

GRIEVANCES OF INDIANS IN TANGANYIKA. 

276. *)(r. Gaya Prasad Singh: (a) Has the attention of Government. 
been drawn to the following: 

(i) a report of the speech of the Chairman of the Reception 
Committee of the Tanganyik~ Indian Conference held at 
Dar-es-Salaam on the 28th and 29th December, 1930, as pub-
lished in the Tanganyika Opinion, dated 2nd January, 1931. 
at page 3; 

(ii) a report of the speech of the President of the said Con-
ference as published in the same paper at pages 8 and 9; and 

(iii) the text of the 21 resolutions passed at the same Conference 
and published in the same paper at pages 10 and 11? 

(b) What steps have Government taken, or do they propose to take~ 
with reference to matters mentioned above? 

The Honourable Xhan Bahadur )[ian Sir Fazl-i-Husain: (a) Yes. 

(b) The resolutions have not yet been communicated by the Conference, 
to ~he Government of India. According to the report in the Press, to 
WhICh the Honourable Member has invited my attention, the resolutions. 
cover a variety of subjects, with many of which the Government of India 
are not concerned. The Government of India will communicate to their 
representative before the Joint Select Committee of Parliament such of 
the resolutions as appertain to matters that will be considered by the-
Committee. 

/ 
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OBJEOTION BY INDIANS TO F'ILM:s PRODUOED IN DAR-ES-SALAAM. 

277. *Xr. Gaya Prasad Singh: (a) Has the attention of Government 
been drawn to a report published in the Tanganyika Opinion, dated the 
21st February, 1930 (pages 12-18), in which it is stated that the "Light 
of Asia" film which was exhibited, in Dar-es-Salaam, was strenuously 
objected to by the Sinhalese Buddhist Assoc.iati?n, as containing m~t~ers, 
some of which were incorrect, and some obJectIOnable from the lehgIOus 
point of view? . 

(b) Are Government aware that the picture was banned in Ceylon, in 
Zanzibar, and other places where a Buddhist population exists? 

(e) Are Government aware that there are no Indians appointed on 
the Film Censor Board in Dar-es-Salaam to protect the legitimate religious 
ausceptibilities of the Indians, which are outraged by the production of 
objectionable pictures by non-Indian film companies? Have Government 
taken any steps, or do they propose to take any now to safegui'-l"Cl the 
interests of tbe Indians in this respect? 

The Honourable Khan Bahadur ][ian Sir I'azl-i-Kusain: (a) Govern-
lnent have now seen thi~ report. 

(b) and (c). Government have .no inf~rmation beyond what is contain-
ed in the report, to which the Honourable Member has drawn their atten-
tion. No representation from the Indian community in Tanganyika ha:; 
been received. . 

_ Xr. Gaya Prasad Singh: N'ow that the attention of the Government has 
,been drawn to that matter, what steps do Government propose to take 
~'ith regard to it? . 

The Honourable Khan Bahadur Kian Sir I'azl-i-Busain: To try to 
acquire knowledge. 1 

Kr. Gaya Prasad Singh: Will they try to have sufficient accurate 
knowledge in order to be able to take some practical steps in the matter 
so as to prevent a recurrence of· such incidents? 

The Jlonourable Khan Bahadur .ian Sir I'azl-i-Busain: That we 
always do. (Laughter.) 

SEARCH OF THE DAUGHTER OF THE LATE MAULANA MUHAMMAD Au lIY 
THE RAILWAY POLICE. 

278. *Kaulvi. Muham~ad Yakub: Is it a fact that the daughter of the 
late ~aulana Muh~ad Ali, while going to Ramp~ fromDellii, on 
l'ec~ivlDg the news of her f~ther's death, was searched by the Railway 
PolLCe at Moradabad, at the lDstance of some excise offi;ciai of Ghauabad? 
If so, what action was taken by Government in the matter? Do Govern-
ment propose to move the United Provinces Government in the matter in 
order to vindicate the honour of the bereaved lady? ' 

The Honourable Sir James Orerar: I have asked for the full facts of tho 
case from the Local Government <and will inform the Honourable Member 
of the result as soon as possible. 

: Xaulvi Muhammad -Yakub: Will Government be pleased to lay the 
reply on the table of the House instead of inform:ing me individually? 
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The Honourable Sir James Orerar: I shall be prepared to consider that 
when I am in receipt of the full infonnat.ion. . 

Xr. Amar Hath Dutt: Are not Government under an obligation to lay 
the reply on t.he table of the House so that we may have an opportunity 
of putting supplementary questions? 

Mr. Gaya Prasad Singh: Have not all other Members got the right. to 
know the answer to every st.arred question, which can only be done if the 
answer is laid on the table of the House, instead of being communicated 
only to the individual Member putting the question? 

The Honourable Sir James Orerar: I shall very carefully consider ull 
these suggestions when I am in receipt of the full infonnation. 

Xr. Gaya Prasad Singh: Sir, we have a right to know the replies; it is 
not a matter merely for the Honourable Member's consideration. 

PAY OF TEACHERS IN EAST INDIAN RAILWAY SCHOOLS. 

279. *Xaulvi Kubammad Yakub: (a) Will Government be pleased to 
state if all the East Indian Railway High Schools have been allowed time. 
scale of pay as in the Local Government Schools? 

(b) Will Government be pleased to state if all the East Indian Railway 
Middle Schools have been put in the same category as the High School 
with regard to scale of pay? 

(c) If the answer to part (ll) be in the negative, do Government pro-
pose to sanction for the two Railway Middle Schools of the United Pro-
vinces (Bareilly and Mughal Sarai) the same scale of pay as tliat of the 

. East Indian Railway High School? 
Mr. A. A. L. Parsons: (a) Yes, subject to the condition that the new 

rates of pay are applicable only to such of the existing incumbents as 
possess educational qualifications equivalent to those laid down by the 
Local Government for teachers on corresponding rates of pay. But I 
would add with reference to this condition that the Agent, East Indian 
Railway, has recentl.y been empowered to extend the benefit of the new 
rates of pay to particular t,eachers not so qualified when this is considered 
to be justified on account of the character of the worM of the individual. 

(b) and (c). I have made enquiries and will communicate with the 
Honourable Member later. 

ENSUING PUBLIC SERVICE COMMISSION EXAMINATION. 

280, *Kr. Bhuput Sing (on behalf of Mr. D. K. Lahiri Cha.udhury)li 
(a) Is it a fact that an examination by t.he Public Service Commi88i~ 
for the recruitment of the ministerial staft of the Government of India 
and attached offices is going to be held in February next? 

(b) Is it !l fact that departmental candidates will also be allowed to 
1>it for the examination? 

(c) Will Government be pleased to state the class of candidates wlio 
ate being treated as departmental candidates? 

(d) Is it a fact that many candidates who did not conform to the age 
rec;trictions imposed by the Public Service Commission nor to the educa-
tic-nnl qualifications were allowed to sit at the last qualifying examination 
h('ld for departmental candidates? 
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(e) If the answer to part (d) above be in the affirmative, will Govern-
~ent be pleased to state the reasons why they were allowed to appear? 

(f) Do Government propose to extend the same concession to persons 
similarly placed and who are working in the Government of India Secre-
tariat and attached offices and who desire to appear at the ensuing 
examinatIon? If n~, why not? 

(g) Will Government be pleased to state the educational qualifications, 
period of service, and special qualifications if any of Messrs. Moti Ram, 
Abdul Latif, Feroze Jang, Gajjan Singh, N. K. Puri, Amar Nath Dhonn, 
S. C. Seth, R. R. Seth and Mr. Abdul Haq, clerks of the Army Head-

.quarters, who were allowed to sit at the last qualifying examination and 
will they be pleased to state the reasons whether any preferential treat-
ment was accorded to them? If so, why? 

(h) Will they be pleased to state the reasons in each case why they 
were permitted to sit for the Third Division test of the Public Service 
Commission in the last departmental examination as a special case? 

(i) Is it a fact that there are several clerks in the Government of 
India offices who hold substantive appointments and who do not possess 
the educational standard required by the Public Service Commission? 

(.j) Is it also a fact that such clerks are not being allowed to sit in 
the ensuing Public Service Commission examination, which will be held 
for the departmental candidates, on the greund that they are either age-
barred or are educationally below the standard required by the Public 
flervice Commission? 

(k) Is it a faet that many of them are working in the Government of 
India offices for periods ranging over years? 

(l) If the answer to the part (k) is in the affirmative, do Government 
propose to exempt them from the Public Service Cdmruission examina-
tion and confirm them in their posts? If not, why not? 

(m) Is it a fact that several departmental candidates, having the 
necessary educational qualmc at ions , but age-barred, being above 24 yeaN 
-of age, are permitted to sit only for the Third Division Examination? 

The Honourable Sir James Orerar: (a) Yes. 

(b) Yes, provid~d they satisf.Y the rules as to age and educational 
qualifications which are applicable to external candidates. 

(c) Any person who is permanently or temporarily employed in the 
Government of India Secretariat or its attached offices. 

(d) The condition regarding age was relaxed in one case only, so far 
as I am aware, while the condition in respect of educational qualmcations 
was relaxed in several cases. 

(e), (g), (h) and (i). The Public Service Commission are empowered 
to admit to the examination persons with educational qualifications other 
than those prescribed and to exempt from the examination, or to admit 
to a pariicular division, persons who, by reason of their previous record, 
can in their opinion properly be exempted or admitted as the case may 
be. I am satisfi~d that this discretion has been exercised properly. No 
useful purpose wIll be served bv calling for the details asked for in pari 
(g). ., 
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(f) No. The concession was granted for special reasons which. do not, 
apply in the case of a competitive examination. 

(t) It is possible, but any such person must have been recruited before' 
the Staff Selection Board was instituted or have received exemption OD.' 
special grounds. 

(i) and (k). Yes. -
(m) The matter is under consideration. 

UN STARRED QUESTIONS AND ANSWERS. 

ILLNESS OF SIR NORMAN BOLTON, LATE CHIEF COMMISSIONER, NORTH 
WEST FRONTIER PROVINCE. 

147. Mr. Bhuput Sing: Will Government be pleased to state 1) 

(a) Whether Sir Norman Bolton, late Chief Commissioner, North-
West Frontier Province was ailing before the Peshawar' 
disturbances? 

(b) How many hours after the disturbances did he leave Peshawar? 
(0) To whom did he make'over charge of his office when he relin·· 

. quished it? 
(d) The details of the letter or telegram by which he made over. 

charge? 

Mr. J. G. Acheson: (a) No, Sir. Sir Norman Bolton had been in 
charge of heavy responsibilities as Chief Commissioner, North-West Fron-
tier Province, for seven years, but there was no reason to anticipate the 
grave breakdown which compelled him, under medical advice, to leave 
Peshawar on 30th April, 1930. 

(b), (c) and (d). Sir Nomlan left Peshawar for England seven days 
after the outbreak of the first disturbances, having made over charge to--
Mr. Latimer, then Revenue Commissioner, North-West Frontier Province; 
The report of the transfer of charge does .not contain any further details. 

PEACE PlylPOSALS OF SIR TEJ BAHADUR SAPRU AND MIt. M. R. JAYAKAB. 

148. Bai Bahadur Sukhraj Rai: (a) Will Government be pleased to state' 
at whose initiative peace proposals were undertaken with Mahatma Gandhi 
and other Congress leaders by Sir Tej Bahadur Sapro and Mr. M. R. 
Ja;vakar? Was it at the instance of His Excellency the Viceroy or of 
their own accord? 

(b) Will Government be pleased to lay on the table the whole corres-
pondence that passed between His Excellency the Viceroy, Sir Tej 
Bllhadur Saprn and Mr. \ M. R. J ayakar on the one hand and Mahatma 
Gandhi and Congress leaders on the other? 

The Honourable Sir James Orerar: (a) and (b). I would refer the Honour-
able Member to the correspondence which has already appeared in the 
Press, and particularly to Sir Tej Bahadur Sapro's letter dated. the 13th 
July, and to HiR Exce1lency's reply of the 16th July, 1930, to which there. 
is nothing to add. 
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IMPROVEMENT OF THE BRIDGES OVER THE RIVEBS POONPOON AND 
MORHAR. 

149. Mr. K. Kaswood Ahmad: (a.) Will Govemment be pleased. 10 
:state if their attention has been drawn to resolution No. 45 of the pro-
'.ceedings of an ordinary meeting of the Patna District Board held on 
-the 25th July, 1928? 

(b) If reply to part (a) be in the a.ffirmative, will Government be pleased 
to lay on the table a copy of the said resolution? 

(c) Do Government propose to take steps, as requested by the Patna 
District Board, for the improvement of the bridges on the river Poonpoon 
and Morhar on the Patna-Gaya Railway line in such a way that carnages 
-mBy pass over them like the Railway bridge over the Ganges at Benares? 

Mr. A. A. L. Parsons: (a) and (b). No. 
(c) I am making enquiries and a further ,communication will be made 

-to the Honourable Member. ' 

APPOINTMENT OF NON.MuSUM CLERKS IN THE GOVERNMENT OF INDIA 
PRESS, SIMLA. 

150. Mr. S. C. :Mitra: Are Government a.ware that in the clerical 
branch of the Government of India Press, Simla, a.ll the posts in the upper 
grade are held by Muslims and is it a fact that one of them fell vacant 
recently on transfer of the Stationery Keeper to the Government of India 
Press, Aligarh? 1£ so, do Government contemplate to issue instructions 
to the Manager of the said Press to see that this post is given to the 
community that remains unrepresented in the upper grade now? 

Mr. J. A. Shillidy: The three upper, grade posts are held by l\f uslimR. 
That of Stationery Keeper was filled by the promotion of the seniorm03t 
man, who was the only one qualified. Government do not propose t~) 
Issue any further instructions in the matter. 

,ApPOINTMENTS IN THE GOVERNMENT OF INDIA PRESS, SIMLA. 

151. Mr. S. C. Mitra: Is it a fact that when ani officiating or per-
manent chance occurs in the clerical branch of the Government of India 
Press, Simla, the claims of many clerks are overlooked as there is kept no 
gradation list; if so, are Government prepared to instruct the Manager 
.of the Press to see that the claims of senior clerks are considered first when 
:filling such vacancies and that a gradation list is kept for open inspection? 

Mr. J. A. Shillidy: The repl:v to the first part of the Honourable 
Member's question iR in the negative; the latter part of his qllestion 
does not therefore arise. 

EMPLOYMENT OF SIKHS IN THE GOVERNMENT OF INDIA PRESS, SIMLA. 

152. Xr. S. C. Mitra: Is it t\ fact t.hat in the Government of India 
Press, Simla, there are only half a dozen Sikhs, out of whicli only two 
or'three are in regular posts; if so, are Government prepared to instruct 
the Controller of Printing and Stationery t.o issue orders to the Manager 
of the Press to see that a suitable number of the Sikh ('ommunity is 
employed in each and every' section of the Press? ... 
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• r. J. A..ShiUidy: There are eight Sikhs emPloyed in the Government 
of India Press, Simla, of whom five are on the regular establishment, tw()-
are on probation and one is officiating in a leave vacanc~v. The Honourable 
Member:$ attention is invited to the latter portion .. of my reply to questiun 
No. 82. 

I r 
REDUCTION OF EXPENDITURE ON THE EAST INDIAN RAILWAY. 

153. Lala Brij Xishore: Will Government be pleased to state: 
(a) whether they have appointed any officer or officers to effect 

economy on the East Indian Railway Administration by re-
ducing posts; 

(b) what expenditure has been incurred in the form of salaries and 
travelling allowances of these officers and their staff; 

(c) what savings have been effected by these officers under the 
following heads: 

(i) Senior scale officers, (ii) junior scale officers, (iii) subordinate-
cadre but posts held by European and Anglo-Indian staff, 
(iv) subordinate cadre but posts held by the Indian staff 
and (v) menial staff; 

(d) whether any staff has been thrown out of employment or given 
compulsory leave as a result of these economies; and 

(e) whether instructions have been issued to the Agent and these 
officers that this staff is provided first in vacancies occurring? 

Kr. A. A. L. Parsons: (a) Government appointed two officers to investi-
gate and report on the possibility of reducing the periodical r~~ums pre-
pared by State-managed railways and to make proposals for revlsmg proce-
dure with a view to effecting economies in establishment charges and 
contingencies. These officers have SO far been employed on the East Indian 
Railway only. -

(b) The expenditure to the end of the current finaneial year is estimated-
at Rs. 1,14,000. 

(c) The proposals already made b~- these officers are calculated to secure 
a1l annual reduction of expenditure of Rs. 1,20,000 in establishment charges 
alone. No reduction in the posts borne on the superior cadre have been 
made, but it is understood that some reduction will be proposed. As re-
gards the posts in the subordinate cadre and in inferio:-- service, I have 
called for information showing the total number of posts in each of thesE.> 
classes brought under reduction, and will communicate with the Honourable 
Member when it is received. Infonnation as to what_ communities held 
these particular posts has not been called for as proposals for the abolition 
of particular posts are made without any reference to the community to 
which the holder belongs.' . 

(d) I have no information whether anv staff have alreadv been thrown 
out of employment, but I would mention that instructions were issued bv 
the Railway 'Board to the Agent, East Indian Railway, that in all case's 
where he accepted the recommendations of the officer on special dutv. he 
should bring surplus posts under redudion, and discharge the individuals 
.who held such POl'ts, unless other employment can be found for them. 
Instructions have also been iSl'ueo to the Agent to grant to such staff as 
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may have to be discharged on ~·ed~ction. of ~stablis~ent, the leave ~tand­
ing to their credit on th~ terrnmatlOn of theIr servlCes upto the maXImum 
of four months. 

(e) Pa.rticular instructions to t~is e1Ie~t have no~ been issu~~ as .re-
gards this case, but under gen~ral mstrucho~ the ~allway AdmlIDstratlon 
is expected to consider the claims of. such persons III p~eference. to ot.hers. 
In order that this mav not be lost sIght of, the Agent s attention will be 
drawn to th~ Honourable Member's question and my reply. 

MA1UGEMQT OF THE BUDDHA GAYA TEMPLE. 

154. La1a Brlj Xishore: \Vill Government be pleased to state:' 
(a) whether they have received any representation from the Buddhist 

communitv of India, Burma and Ceylon with regard to the 
possession" nnd management of Buddha Gaya Temple; 

(b) whether Government have taken or propose to take any steps 
to satisfy the legitimate grievances of the Buddhist com-
munity in the matter? 

The Honourable Sir James Orerar: (a) No. 
(b)· Does not arise. 

BUDDHA RELICS. 

155. Lala Brij Xishore: Will Government be pleased to state: 
(a) whether any relics of Lord Buddha are in their possession; 
(b) whether any requests have been received for its proper enshrine-

ment in India; 
(c) whether Government have taken or propose to take any step to 

ensure their early enshrinement !n India; and 
(d) what conditions if any are imposed for the grant of these relics 

for purposes of worship? 
The Honourable Khan Bahadur Ilian Sir I'&zl-i-Busain: (a) Of the 

several Buddhist relics excavated by the Arohlllological Department, one 
from Taxila in the Punjab and another from Nagarjunikonda in the Madras 
Presidency could be identified with a certain measure of probability as 
relics of the Buddha himself. 

(b), (c) and (d). Such requests were received in 1916 from the Mahabodhf 
Society of Calcutta and the Bengal Buddhist Association. Government 
expressed their willingness to present three relics to the former and one 
to the latter, provided that a guarantee could be given that the relics would 
be enshrined in worthy vihara8 and adequately safeguarded, and provided 
that the shrines were constructed before the relics were distributed. lhe 
Mahabodhi Societ.y hr.s repeated its request now t.hat the erection or the 
vihara at Snrnnth is nearing ('ompletion. 

MEMBERS R.a£TURNED BY JOINT ELECTORATES TO THE CENTRAL AND 
PROVINCIAL LEGISLATURES. 

156. ][unwa.r Hajee IsmaU Ali Khan: Will Government be pleased to 
lay on the table the following information:, 

(a) names of the special constitiuencies wh~li send Memoen bv 
joint electorate . to the Central and aifferen~ Provinci&t 
Legislatures; and 
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(b) the number of Muslim and Non-Mugfun Members retumed by 
each of these constituencies respectively since the inaugura-
tion of the present reforms? 

The Honourable Sir .James Cretar: (a) The information required by the 
Honourable Member is contained in t.he Electoral Rules for the Central 
and Provincial Legislatures and t.he Schedules thereto. 

(b) I would refer the Honourable Member to the election returns, copies 
of which are available in the Library of t,he House. 

CURTAILMENT OF SPECIAL ALLOWANCES TO GOVERNMENT SERVANTS 
.oF NON-ASIATIC DOMICILE_ 

157. Seth Haji Abdoola. H&rOOn: (a) Will Government be pleased to 
state the average annual expenditure involved in granting gpecial allow-
ances to men of non-Asiatic domicile in the Imperial service under the 
heads (i) overseas pay, (ii) exchange compensatory allowance and (iii) free 
passage for Government servants and their families? 

(b) Are Government aware that (i) Q.yerseas pay and (ii) free passages 
were recommended by the Lee Commission 0nly as 9. temporary measure t') 
meet the increased cost of living and rates of passage? Are Government 
aware that the cost of living and passage rates have come down? If so, 
do Government propose t.o do nway with these allowances and, if so, 
from what. date? 

(c) Are Goycrnment aware that in many cases the allowances drawn 
by officers amount to between 60 to 70 per cent. of their substantive 
salary? In view of the financial stringency are Government contemplat-
ingthe desirability of curtailing these allowances t.o a minimum? 

(d) Have Government any schemes -for effecting retrenchment in the 
various Departments, and if so, what are they? 

The Honourable Sir George Schuster: (a) Figures collected in 1926 
showed that the actual cost of Lee Concessions to the All-India Services 
in 1924-25 and their estimated cost in 1925-26 were 49'83 and 54'19 lakhs 
respectivel:\'. Of these amounts only 3'94 and 4'91 lakhs in each year fell 
upon the Government of India; the balance being a charge upon local 
Governments. The payments in question were not confined to officers .of 
non-Asiatic domicile. Some of them ,vere made to officers domiciled in 
Asia. These figures were given in Sir Basil Blackett's reply to question!) 
Nos. 96, 431 and 439 on the 25th January, 1926. I would invite the 
Honourable Member's attention to the explanatioJds given by Sir Basil 
Blackett in his reply. 

Possibly these figures will suffice for the Honourable Member's purpose 
as they cover very much the same ground as the particulars for which he 
has asked. If he is not satisfi6d, the exact figures for which he asI,s will 
be collected, but the work of collection will occupy several months. 

(b) Overseas pay was introduced in 1919, several years before the 
appointment of the Lee Commission as a result of whose re-
:Commendations a small increase only was made in the maximum 
1'8te of this allowance. Free passages were sanctioned on the recommenda-
tion .of the Lee- Commission, which. justified. its .proposals mainlv on the 
ground that rates .of pay were ip.suffic~ent to cover the cost. of passages. 
In regard to the various considerations which influenced the Lee Com-
mission in making their recommendations, I would· refer the Honourable 
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Member to Chapters VI and VII of their report, from which he will see 
that the increased cost of living was only one factor of several that were 
taken into account. 

(c) The reply to the first part of the question is in the negative. As 
regards the second part please see the reply to (d). 

(d) I hope to deal with the question of economy in my Budget speech. 

RECRUITMENT OF MUSLIMS ON THE NORTH WESTERN RAILWAY. 

158. Seth Hall A.bdoola Haroon: Will Government be pleased to state: 
(a) the number of recruitments made in the North Western Rail-

way under various classes of clerical and technical Depart-
ments during the period 1st April, 1929 to 31st March, 1930; 

(b) how many of such posts were advertised in the newspapers; 
(c) the number of Muslims who applied for these posts, (1) from aU 

Divisions and (2) from Karachi Division; 
(d) the number of Muslims selected and the number of Muslims 

selected from Karachi Division; 
(e) th!=! number of Muslims appointed or entertained in the Training 

School? 
Mr. A.. A.. L. Parsons: The information asked for is not available and 

Government do not consider that its value '\'ould be commensurate to the 
labour and expense of its collection. 

SHARE OF SURPLUS PROFITS AND NET EARNINGS PAID TO RAILWAY 
COMPANIES AND NATIVE STATES. 

159. Mr. :M. :Maswood .Ahmad: Will Government please state: 
(a) on what principle the shares of surplus profits are paid to 

Railway Companies; and 
(b) on what principle the shares of net earnings are paid to Indian 

States? 
:Mr. A.. A.. L. Parsons: The division of surplus profits in each individual 

.case is governed by the terms of the contract. A summary of these terms 
is contained in the "History of Indian Railways", a copy of which is 
available in the Library. The principles in general are as follows: 

In the case of the principal !State-owned Company-managed railways, 
the surplus profits are divided between the Government and the Company 
in the ratio of their respective shares of capital in the undertak.ing. 

In the case of branch lines owned by Companies and built with financial 
assistance from Government, the surplus profits, after paying a fixed rate 
-of interest on capital, are divided equally between Government and the 
Company. 

In the case of branch lines owned by Companies and built without 
financial assistance from Government, the whole of the surplus profits are 
paid to the Company. 

When a line is constructed partly in an Indian State, and the State 
makes a contribution to the capital expendi~ure, the net earnings or losses 
are divided between Government and the State in proportion to the capital 
contributed by each. 

J) 
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GRATUITY PAID TO AN OFFICER OF THE RAILWAY INsPEcnoN DEPARTlrIENT. 

160. JIr. J/[. lIaswood Ahmad: (a) Is it a fact that a gratuity of ahout 
Rs. 22,000 was paid to an officer of the Hailway Inspection Department 
on retirement in the current financial year? 

(b) If the reply to part (a) be in affirmative, will Government please 
stnte the name and post of the officer who received that amount? 

IIr. A. A. L. Parsons: I understand a retiring gratuity of Rs. 25,000 
has been sanctioned for Mr. Buyers, Senior Government Inspector of Rail-
ways, Circle No.5, Bombay. 

CON'TRrBUTIONS PAID FOR -PnOVIDENT FuND FOR EsTABLISHMENT IN 1.'HE 
RAILWAY BOARD. 

161.JIr. K. KaswOOd Ahmad: (a) What amount was actually paid as 
contribution to the Provident Fund for non-pensionable establishment under 
t,he Railway Board, the Hailway Inspectio!1 Department and the Uailway 
Audit Department in the year 1929-30? 

(b) What are the names and posts of the officers under the Railway 
Board, the Inspection Department, and the A udit Department who received 
gratuity in the year 1929-30 and what amount each of them received? 

JIr. A. A. L. Parsons: (a) The figures readily available show the total 
amounts of expenditure in 1929-30 on Provident Fund bonus and gratuities 
under the Demands Railway Board, Inspection and Audit, wereRs. 
57,000, 16,000, and 57,000 respectively. 

(b) The information is not available and cannot be obtained without an 
amount of labour incommensurate with the advantage likely to be 'gained 
by its collection. 

TYPES AND CLASSES OF LOCOMOTIVES ON INDIAN RAILWAYS. 

162. JIr. :&t. Maswood Ahmad: (a) Will Government be pleased to say 
how many types and classes of locomotives, boUers, carriages, lugga~e and 
brakes and wagons are used on different Indian railways? 

(b) What is the difference hetween the different types and classes of 
rolling stock and what are their special peculiarities? 

(c) What was the total number of different types and classes of loco-
motives. boilers, carrilt2'es, Illggagfl unci brnkp8, f..nd wagons at the end of 
the year 1930 under the different railways? 

Mr. A. A. L. Parsons: (a) It would be impossible, without an exceed-
ingly laborious census, to discover the exact number of types of locomo-
tives, boilers, etc., in use on all the railways of India. In all cases they 
probably number over 100, and in some, carriages for example, very many 
more. 

(h) It if1 impossible to give this information without an elaborate 
technical exposition Iwcompanied hy drawings of each type. 

(c) Information as to the number of locomotives, boilers, etc., of differ-
ent tvpes and classes in service at the end of Hl30 is not available but 
the figures for 31st March, 1930, were as follows: ' 

about 
9,474 locomotives, 
9,663' locomotive boilers, including those lD locomotives, 

22.329 carriages, luggage and brakes, 
225,926 wagons. 
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NUMBER OF MUSSALMANS IN THE TELEGRAPH AND TELTPl ONE 
DE:P.A:M'ltlENTS. 

163 . .Kr •. 1.' KaswOOd .Ahmad: Will G-ovemment be pleased .to state: 
(a) What was the total number of telegraphists, Telegraph Masters 

and Telegraph Superintendents ~ well as the total number 
of employees of the engineering branch of the Telegraph and 
Telephone Department at the end of the year 1930? 

(b) What was the total number of the various appointments held 
by the Mussalmans in the Telegraph and the Telephone 
Departments? 

Mr. 1I.A.Sams: (a) and (b). Information asked for by the Honourable 
1"Iember is available up to the 31st March, 1930, and is being furnished to 
him separately. 

PROPORTION OF ApPOINTMENTS HELD BY MUSSALMANS IN THE RAILWAY 
DEPARTMENT. 

164. :Mr. li. JlasWoodAhmad: Will Government be pleased to say 
what was the proportion of the various appointments held by Mussalmans 
in the Railway Department at the end of the year 1930? 

Mr. A. A. L. Parsons: I would refer the Honourable Member to 
Appendix "F" in Volume I and to Appendix "C" in Volume II of the 
Railway Board's Report on Indian Railwa~'s for 1929-30, copies of which 
are in the Library. They give the latest information available. 

ApPOiNTMENT OF INDI:A:NS"IN THE CARRIAG~ AND WAGON SHOPS OF THE 
BOMBAY, BARODA AND CENTRAL INDIA RAILWAY AT A.TMF..R. 

165. Mr. Gaya Prasad. Singh: (a) Will Government please state the 
number of Indian (excluding Ango-Indian) Foremen, Assistant :Foremen, 
Head ChHrgemen, ill the Carriage and Wagon Shops,Bombay, Baroda 
anrt Central India Railway, Ajmer, on the 31st December, 1925, and on 
the 31st December, 193O-? 

(b) Will Government please state' the steps taken so far by the Carriage 
and Wagon Superintendent, Bombay, Baroda and Central India Railway, 
AJmer, for Indianization of the higher aernces in his department? 

(0) Will Government please lay on the table to statement showing sepa-
rately the number of apprentices trained and absorbed in the higher ser-
vieesby (1) the Loco. Department and (2) the Carriage and Wagon Depart-
ment of the Bombay, Baroda and Central India Railway at Ajmer, during 
the last five years, and the present pay of those retained in services, ex-
plaining the difference, if any, in the system obtaining in the two dp-pllrt-
ments of the Bombay, Baroda and Central Indill. Railway? 

:Mr. A. A. L. Parsons: (a) Government regret that they are not prepared 
to supplement with figures for individual offices or posts the information in 
regard ·to communal representation in railway service given in the Annual 
Rep6rton Indian Railways. 

(b) and (c). I have called for the information and will communicate with 
the Honourable Member on its receipt. 

. D ~ 
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LACK OF SECOND CLASS COMPARTMENTS ON THE FUTWAH-IsLAMPORE 
RAILWAY. 

166. Mr. Badri Lal Rastogi: (a) Are Government aware that there 
is no second class carriage or compartment in the Futwah-Islampur Rail--
way, and in absence of this, the intermediate class or first class com-
partments are sometimes packed to their utmost capacity? 

(b) Do Government prc1pOse to take immediate steps to remove the 
grievance of the second class passengers by supplying a second class COm-
partment in that Railway? 

Mr. A. A. L. Parsons: (a) and (b). Government are aware that there 
is no, second class carriage or compartment on this short narrow gauge 
feeder line of 27 miles. They have received no complaints of overcrowding of 
the intermediate or first class compartments, but will bring the Honourable 
Member's question to the notice of the Managing Agents. 

CONVEYANCE OF PASSENGERS IN WAGONS ON THE BUKHTIARPORE-BmAR 
LIGHT RAILWAY. 

167. :Mr. Badri Lal Rastogi: (a) Are Government aware that in the 
Bukhtiarpore-Bihar LigJ:it Railway passengers are conveyed by trucks and 
wagons which are meant only for carrying goods ~ 

(b) Do Government propose. to take immediate steps to put a st-op to 
th:s risky process of conveying passengers in wagons by adding to the 
number of carriages'? 

14r. A. A. L. Parsons: (a) Messrs. Martin and Company, who are 
Managing Agents of the Bukhtiarpur-Bihar Light Railway, were requested 
in 1926 to report to the Railway Board every case in which it was found 
necessary to (larry passengers in goods vehicles, and the Railway Board 
cannot trace that any report of such an occurrence has been received from 
Messrs. Martin and Company since then. 

(b) The matter is being referred to Messrs. Martin and Company, and 
on hearing from them, I will communicate with the Honourable Member. 

LA.CK OF WAITING ROOMS AT THE BUKHTIARPORE-BmAR LIGHT RAILWAY 
STATIONS. 

168. :Mr. Badri Lal Rastogi: (a) Has the at.tention of Gover.nDent 
been drawn to the fact that there is not a single waiting-room for first 
and second class passengers at any of the stations of the Bukhtiarpore-
Bihar Light Railway? 

(b) Do Government propose to ramOVl" £his tir,evancp of the public by 
constructing at least four waiting rooms for 1st and 2nd class pasaengers 
Cot four stations, viz., Bukhtiarpore Junction, Behar, Nalanda and Rajgriha? 

)(r. A. A. L. Parsons: Government are not aware of the situation. 
Two copies of the question are being sent to the Railway Administrations 
concerned for their consideration. 

LENGTHY HOLD-UP OF TRAFFIC AT A LEVEL CROSSING. 

169. :Mr. Badri Lal Rastogi: (a) Are Go,,"emment aware thai; the 
whole tra~c is held up, sometimes for an hour continuously, at the crossing 
of the railway line near the Bukhtiarpore Junction Station on the East 
Indian Railway and is a great inconvenience to ihe public in general,' 
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(b) Are Government prepared to take immediate steps to construct an 
underground bridge for the traffic? 

Mr. A. A. L. Parsons: (a) and (b). The Hono~rable Member presum-ably refers to road traffic held up at a le.vel cros~lD~. Gove~ent have received no complaints on this score, but If there IS lDconvemence to .road traffic, the matter might suitably be taken up by the Calcutta AdvIsory 
Committee of the East Indian Railway. 

ELECTION OF ~IEMBERS TO THE SALT INDUSTRY COMMITTEE. 
Mr. President: The House will now proceed to elect ten Members for the Committee to examine the Report of the Tariff Board on 12 NOON. the salt industry. There are 16 candidates whose names are printed on the ballot papers which will now be supplied to Honourable Members in the order in which I call them. 
I should like to inform Honourable Members that Sirdar Harbans Singh Brar has withdrawn his candidature since. 
Mr. S. C. Sen (Bengal National Chamber of Commerce: Indian Com-merce): I understand my name is also included in the list of candidates for the Committee. I beg to withdraw from the election. 
Mr. President: Mr. S. C. 'S'en has also withdrawn his candidature. 

(The ballot was then taken,) 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE ON 
ROADS. 

Mr. President: Order, order. Members will now proceed to elect six Members to serve on the Standing Committee on Roads. There are 15 C'flTIdidates, whose nameR are printed on the ballot papers which ~'ill now be suppiled to HonollTnble Members in the order in which I call them. 
I "liould like to inform Honourable ~Iell1bers that 1Ir. K. P. Thampan, one of the candidates has now withdrawn. 
Mr. B. N. JrtiSra: Sir, I also in£orm yoe that I withdraw. 
Mr. President: ::\Ir. K. P. Thampan anti Mr. B. N. Misra have both withdrawn. 

(The ballot was then taken.) 

THE GOLD THREAD INDUSTRY (PROTECTION) BILL. 
The :a;onourable Sir George Rainy (Member for Commerce and Rail-ways): SIr, I move that ~he Bill to provide for the fostering and develop-ment ~f the gold thread mdustry in British India be referred to 8 Select CommIttee consisting of Mr. W. Alexander, Kunw8l' Raghubir ~ingh. Mr. A. DaB, Rai Sahib Pandit Hari DaB, Mr. K. P. Thampan,Mr. Muham-mad Azhar Ali, Mr. N. N. Anklesaria, Mr R. K. Shanmukham Chettv and Maulvi Muhammad Yakub with instructions to report on or befo~ the 12th February, 1931, and that the number of members whose presence shall be necessary to constitute a meeting of the Committee shall be five. 
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I do not think it will be necessary, Mr. President, for me to speak at 

any great length about this Bill. The reasons for the provisions which it 
contains are set forth clearly in the Tariff Board's Report-not a very 
long one which is in the hands of Members, and I do not doubt that most 
of them have read it. Those who were Members of the last Assembly 
will remember how the inquiry into this matter originated. When last 
year's Finance Bill was before the Houi'e, one of the provisions it con-
tained was the imposit.ion of a duty of four annas an ounce upon silver 
bullion. 

(At this stage. Mr. President vacated the Chair which was taken by 
Mr. Deputy President.) 

It was then represented that t.he imposition of this duty might have a 
detrimental effect upon those industries in India for which silver is a raw 
material and a modification was therefor~ made in the Bill by which 
articles made of silver and liable to the 30 per cent. imp,1rt duty under 
the luxury schedule were subjected also to an additional duty of 8 per 
cent., making 38 per cent. in all. That duty, was to remain in force up 
to the 31st March, ]931, and meanwhile 11 Tariff Board inquiry was to be 
held to determine whether or not this increase (If duty flhouJd be perma· 
nent, and whether these industries required protection. The result of 
this inquirv is the Report which is in the hands of Honourable Members. 
The Tariff' Board's recommendations and the provisions of the Bill are 
limited to what is called the gold thread indm;try. No application for 
prot.ection was received by the Tariff Board for protection in respect of 
articles other than gold thread and such things as lametta, which are not 
exactly gold thread but are connected with it, and therefore this Bill 
contains no provisions relating to the manufacture of silver plate or similar 
articles. 

One interesting feature of the gold thread industry is this. It is I think 
the first industry which the Tariff Board has investigated where the condi· 
tions are largely those of a cottage industry. It is true that small factories 
exist, particularly at Surat, but a great deal of the gold thread made in 
India is produced on a cottage industry bas.is. Now, when that is so, it is 
obvious that the Tariff Board cannot. have the same facilities for obtaininf!' 
accurate figures as they have when they are dealing with A. large organized 
industry where the manufacturers have II skilled accounting staff and are 
in a position to determine accurately what., the!r costs are. Nevertheless, 
1 think, the Tariff Board adopted the right method when, in the course of 
their inqu:rv a.t Sura.t, they assemhled together a number of manufadurers, 
went into the whole question very closely iI;. oral discussion, and eventually 
arrived at the figures which the Board l·elieved to be reasonably accurate 
and which the manufacturers themselves were prepa.red to accept. That 
is, I think, the only possible method you can adopt when you are investi· 
gating the question of protection for an industry that works on a very 
small scale such as I have described. But when I talk of a small scale. 
I would not be misunderstood. Eo.ch individual unit of the industry is 
small, but the aggregate of all the units has become considerable. 'The 
Tariff Board estimate that the value of the gold thread manufaetured in 
India in a single year may be as m1lch ns a hundred lakhs and that there 
nay be as ma.ny as ten thousand men E.mployed. That is by no means 

IL negligible value or a Il.egligihle amount of employment. 
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When the Tariff Board discuss the qu,estion why the industry has grown 
rapidly in the last ten years, they admit, und indeed every one must admit, 
that the raising of the duty from 15 per cent. to 30 per cent. some eight 
years ago must have had a st.rong tendency in that direct.;on. But they 
draw attention to anot.her fact which liaa also to be taken into account. 
'rhey point out that simultaneously with the growth of the Indian pteduc-
tion there has been an increase ~n imports, eight or nine years ago prices 
were very much higher than they are today, yeL nevertheless the actual 
value of the imports has not gone down; but has gone up, and must tbere-
fore represent a larger quantity. 

(At this stage Mr. President resumed the Chair.) 
It is necessary at this point, however, to distinguish. In Norlher:l 

India the Board find, and I think their reasoning is cogent, that the indi-
genous product already commands the whole market, that the imports of 
real gold thread from abroad are negligible, and that the price of gold 
thread in that parl of India today is no longer regulated by the cost of 
importation, bu( is regulated by internal competition between the Indian 
manufacturers themselves. Therefore, if they are correct, as I believe they 
are in that finding, in Korthern India where these conditions prevaU, the 
manufacturer callnot be assisted. nor can the ccnsumer be prejudiced bv 
the raising of the duty. The duty has in fact ceased to ue effective in 
the sense whicH a protective duty ought k be. and Lhe whole problem of 
protection for the ind\lstr~' is narrowed dcwn to this. that even with the 
help of the 30 per cent. duty, the manufacturers in Northern India have 
'So far faHed, to capture the market in t.he Madra., Presiden~y. Therefore. 
the effect which Government hope for from this measure is that, with the 
imposition of the additional duty, it will be possihle for the Illdian manu-
facturer of gold thread gradually to supply the nemand which comes milinly 
from hannloom weavers in the ¥adras Prt'sidency. Now, on this point I 
should like to say one thing. If the manufacturers carry on as they are 
-doing at present, without trying to improve their methods and if it is not 
found poss:ble to give them assistance by the provincial Depa.rtments of 
Industries, then I could not feel san~uine that the manufacturers in North-

-em India would capture the Madras market. My reason for saying so is this, 
t,hat the gold thread that is llsed in the Madras Presidency is used mainly 
for high class handloom made goods, which sell at comparatively high 
prices, and where quality is of first class importance. At present, the 
Board tell us, the handloom weaver in the Madras Presidt'ncy does not 
nnd that the Indian made gold thread is suitable for his requirements, 
partly because the gold thread they imp,)rt from nbroad-from France for ~ 
eX!lmple,-is genera]]." of a better quality, and partly owing t.o the la~k 
{)f uniformity of the IndIan gold tnread so that the weaver never knows 
what he is getting. Therefore, in effect, what the Board hope for, and 
what Government hope for is not tha.t the Imlian manufacturer will be 
able to sell in Madras gold threaa of a quality no higher than he produces 

today; what they, hop\:> for is that, under the stimulus of the d\!tvand 
with the as~istance of the provincial Departments of Jndustries, he will take 
'seriom; stepf! to improve hi8 meth(\ds tu attain n higher standard and a 
l!'reater deoree of unifonnitv. If that is so, then I think within the period 
o()f ten years for which it is proposed that t.he higher duty should remain 
in force, I have every hope that he will be able to capture the market in 
'Southern India. 
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When the Tariff Board came before Government, Mr. President, they 

considered very carefully the effect it might have upon the handloom 
weaving industry in Southern India. They had hoped that all that could 
be said on behalf of that industry would have been brought prominently 
to the notice of the Board in the course of its inquiry. Owing to some 
accident the letter which was addressed to the Director of Industries, 
Madras, as I have recently been informed by the Madras Government, 
did not reach that officer, and no evidence was tendered by the provincial 
Deparlment of Industries on that subject. On the other hand, I think 
it is clear from paragraph 22 of the Report that the Board appreciated 
the importance of this aspect of the question and did their best to find out 
all that was necessary on the subject. I am informed by my Honourable 
colleague, Sir Joseph Bhore, that thefirm of Messrs. Pearce Leshe and Co., 
who are mentioned in that paragraph of the Report, are in close and inti-
mate touch with the handloom weaving industry in Southern India, and 
probably have more full information as to the conditions prevailing than 
anyone else would be likely to have. Now, what is brought out in that 
paragraph is this. The Board took as example a particular kind of silk 
sari made at Salem, which contains, according to the information they 

received, more gold thread than any other of the products of the handloom 
in Southern India. What thev found was this that the sari would sell 
at Rs. 116, with the llxisting duty, on gold thread and that if the duty 
was raised to the extent recommended by the Board, the price would 
have to be increased to Rs.. 119, that is, by something less than 3 per 
cent. I think it is a fair conclusion from that that the effect on the hand-
loom industry, which it is always our duty to safeguard as much as we 
can, is not likely to be serious as a result of this increase in the duty on 
gold thread. If Government bad not felt reasonable satisfaction on that 
point, they ,,"auld not have placed this Bill before the House. 

I do not know, Sir, that I need go in. any detail into tbe figures as to 
the amount of protection rllquired. I have always found it very difficult, 
in speaking On protection questions in this House, when it comes to figures, 
because when other people are speaking about figures I always find great 
difficulty in understanding them and I Always fear that other Members 
would find equal difficulty in underf.ltanding me. But what, in effect, it 
comes to is this. The Board founn that the fair selling price of gold 
thread of the quality necessary to displace the imported gold thread in 
Southern India was Rs. 41-9-0 per marc of 8 ounces, that the price of the 
imported product on which the duty was l',ssessed was Rs. 25-4-0, and tha.t 
the amount of the additional duty required was Rs. ]2-5-0, which is 
approximately 48 per cent., and the Board rounded off that figures to 50 
per 'cent. 

Before I sit down, I should lIke to Ray a word or two about the reason 
why we have agreed with the Board that not only gold thread proper~ 
perhaps I ought to have explained earl~er that this gold thread would be 
more accuratelv described as gilt thread because the precious metal princi-
pallv employed is silver, Rnd gold is Hsed only as a thin outer film-but in 
addition to this gold thread proper, there is a great deal of what is called 
half fine imitation gaIn thread. where the 8;lve1' is replaced hv !'ome base 
metal and the gilrlinQ" is retRined and imitation gold thread where no pre-
cious metal is used at all. There were t.wo rensons why it was decided that 
it would be advisable to make the haH fine imitation Rnd the imitation 
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gold thread subject to the 50 per cent. duty. One is an administrative 
reason, which is fully explained by the Board. If the imitation gold thread 
contains any precious metal at all, it becomes subject to the 30 per cent. 
duty. 'I'radu'fl represented that this was not quite reasonable, and Govern-
ment fixed a limit of one per cent. and undertook to ignore smaller quan-
tities than that. But this did not solve the difficulty and a series of cases 
began to occur which involved a great· ded of trouble, because it was neces-
sary to determine by chemical examination what, in fact, was the per-
centage of gold or silver in the thread. But apart from that, the Board 
found that the half fine imitatmn gold thread and' the imitation gold thread 
do actually compete with the lower qualities of the gold thread made in 
India. For these two reasons it was thought light that the imitation Q.Ild 
half fine imitation gold thread should both be subject to the 50 per cent_ 
duty. 

The det,ails of the Bill, Mr. President, can, of course, be more appro-
priately considered in Select Committee; but I should like to say that the 
sum and substance of the Bill is contained in clause 5, which is the main 
operative section. Clauses 2, 3 and 4 are merely drafting matters which 
have had to be put in in what looks rather a complicated form, because of 
the fact that the additional duty imposed last year will expire on the 31st 
March next, that this Bill may possibly become law before that date and 
that we have to provide for that contingency. That creates a somewhat 
complicated problem for the draftsman. But, as I have said, the sum and 
substance of the Bill is contained in clause 5. 

Sir, I move. 

The motion was adopted. 

THE STEEL INDUSTRY (PROTECTION) BILL. 

The HonoursblE: Sir George Rainy (Member for Commerce and Rail-
ways): Sir, I move that the Bill to provide for the modification of 
certain import duties relating to the fostering and development of the 
steel industry in British India be referred to 11 Select Committee consist-
ing of Mr. E. F. Sykes, Sirdar Harbans Singh Brar, Mr. B. N. Misra, 
Pandit Satyendranath Sen, Mr. S. G. Jog, Mr. B. Sitaramaraju and 
Miaulvi Muhammad Yakub, with instructions to report on or before the 
12th February, 1931, and that the number of members whose presen& 
shall be necessary to constitute a meeting of the Committee shall .be five. 

This Bill does not raise any important question of principle, and, 
indeed, it may be described as a small appendix to the Steel Industry 
(Protection) Art of 1927. It originated in a request by a particular firm 
which has undertaken the manufacture of such things as rivets, fish 
bolts, gibs, cotters and kevs,-which I understand are fastenin['s used for 
iron and steel sleepers. The firm represented that, whether they bought 
in India or abroad, the price Of the steel they boughti for making these 
things W~ in<'rea~ed by the amount of the protective duties imposed by 
the Act of 1927. On the other hand the dutv on the finished products 
when imported from abroad was either only 10 per cent. ad valorem, or, 
if they carne within the protective schedule. it was, in fact. not sufficient 
to compensate the Indian manufacturer for the cost which he had to 



512 LEGIiiLATIVE AS.SEIIBLY. l2xD FEB. 1931. 

{Sir George Rainy.] 
incur in the duty on his materials. The Tariff Board inquired into the 

matter and they found that in fact that was the case. In some 
1 P~. f cases, as or instance, fish bolts and nuts, the duty was only 

10 per cent. whereas the duty on the material from which the fish bolts 
were made was very much higher. I do not think that I need weary 
the House by going into the details which are fully set forth in the 
Tariff Board's Report, but I ought to explain that there are two groups 
<>f materials dealt with. The first includes bolts and nuts, fish bolts and 
nuts, dogspikes, gibs, cotters and keys. These are the ones of which I 
have already spoken and all that we propose to do is to fix the duty at 
such a level that the Indian manufacturer will not be handicapped by the 
fact that there is a protective duty on his raw material. 'fhe other 
group consists of chrome steel switches and crossings and stretcher bars. 
The reason whv these were not included in the Act of 1927 was. that at 
that time chro~e steel was not made in India, and it is only quite recently 
that the Iron and Steel Company at J amshedpur have begun to manu-
facture chrome st.eel, and I am glad to say that the results have been 
satisfactory. While they were making this inquiry, this fact came to 
the notice of the Board and quite properly they included it in their 
Report. Once chrome steel is made in India, there is no rooson why 
chrome steel switches and crossings should not be treated for protective 
purposes exactly as any other switches and crossings, and as time goes 
on, this may be a matter of increasing importance, because where traffic 
is very dense, the wear and tear on switches and crossingH at junctions 
becomes very great, and at such places I think railways in all countries 
&re tending more and more to use something harder than the ordinary mild 
steel switch and crossing. For that reason. Sir, these were included in 
the Bill. I do not think I need add anything further in movin$ my motion. 
I have already said that no important question of principle is involved 
and the Bill is simply an appendix to the Act of 1927. 

The motion was adopted. 

THE INDIAN PARTNERSHlP BILL. 

Sir Lancelot Graham (Secretary, Legislative Department): Sir, I rise 
to move that the Bill to define and amend the law relating to partnership 
fte referred to a Select Committee consisting of Diwan Bahadur T. RangoS-
chariar, Mr. S. C. Sen, Sir Hari Singh Gour, Mr. L. V. Heathcote, Sir 
Abdur Rahim, Rai Sahib Harbilas Sarda, Lala Rameshwar Prasad Bagla. 
Mian Muhanupad Shah Nawaz, Lala Jagan Nath Aggarwal, Mr. S. D. 
Mitra and the Mov.er and that the number of members whose presence 
shall be necessary to. constitute a. meeting of the Committee shaH be five. 

Sir, I do not think that at this stage we should have a debate at any 
length on the Bill which is now before the House. I think, however, 
it is due to the House that I should enlllin t<> them why at this stage 
I am making a moti6n for Select Committee in respect of this Bill Rnd 
not for circulation. The Bill, it is quite true, is 1\ Bill of very consider-
able magnitude, and ordinarily we should have mRde 11 motion fn,. circulR-
tionin re~pp('tof it. The nctual 'PoRition is this: that the Bill being 



THE STEEL INDUSTRY (PROTECTION) BILL. 513 

of considerable magnitude, it will not be possible to find time during the 
Session, either in Delhi or in Simla, for a Select Committee to sit and 
examine this Bill. It is therefore desirable that the Bill should be referred 
to a Select Committee which will be able to meet in Simla, and having 
met in Simla, it should be able to go on in the comparatively p~aceful 
atmosphere in Simla with the consideration of this Bill from day to day 
and complete its deliberations. In order to enable this to be done and 
at the same time in order that the _members of the Select Committ,ee may 
have before them a proper statement of all the opinions of the bodies who 
ought to be consulted, Government will now, if the House accepts this 
motion, proceed to the circulation of the Bill by executive order, so that 
wh~n th~ SE-IeC't Committee meets in Simla, they will have before them 
all the nece~sary opinions. I do not think, Sir, it is necessary for me 
to speak at any great length on the Bill itself, but at the same time the 
Bill if; one of considerable magnitude and I do not think I should entirely" 
refrain from making remarks on it. Honourable Members will remember 
that one of the most important pieces of legislation passed by this House 
recently was a Bill to regulate the sale of goods. That Bill took out from 
the Contract Act and enlarged a certain section of the law. The Bill now 
before us proposes to do the same thing with another section of the 
Contract Act, that is to say, with Chapter XI of the Contract Act, which 
deals with the law relating to partnership. The law relating to partner-
ship, as dealt with in the Contract Act, is contained in 27 very brief 
sections of that Act;" and it doe!,! not profess to be a complete statement 
of the law of partnership, as these provisions were embodied in the law 
as far ~8.<lk as 1872, since which time there has been a tremendous increase 
in the development of business organization in India: and the time, it is 
felt, has come when the Contract Act should be relieved of those provi-
sions, and that a separate enactment should be made containing, if not 
completely at any rate something far more near to being complete, the 
law of partnership, and that, Sir, is the primary object of this Bill. The 
new provisions of the Bill, Sir, are largely modelled on, if not the form 
at an:\' rate the substance of, the English Partnership Act of 1890, and 
Members of the Select Committee will I t.rust make, if thev have not 
already done so, a very careful study of that Act before applying their 
mind to the Bill before the House. The Act, it may be flaid, falls naturally 
into seven parts, the first of which is preliminarv and the second is of 
the nature of definitions. The third chapter of the Act deals with the 
relationship of partners to one another, the fourth with the relations of 
partners to third parties, the fifth to incoming and outgoing partners, and" 
the sixth deals with the dissolution of firms. Added to these is another 
chapter, which is so intimately bound up with the law of partnership that 
it was felt that it should be included in the same Bill, and that is, Sir, 
the chapter dealing with the: registration of firms. The idea of registering 
firms, either compulsorily or by making it optional, hAS been before the 
Executive for a great manv years, and actu811~' there WAS 1l Bill to that 
effect brought forward in Burma. We Are now taking steps to add these 
provisions to the Bill relating to partnership. Rnd I mav SAV here. without 
going into any detail on the subiect, that the distinctive "feature of this 
chapter is that it m9kes the rerristrAtion of firm~ optional. But while it 
is makin,; the reli!"i~tl'atioTl of firms Qntional, it will. we hope 
an a lonl! wa.... to making the registration of firms of anv mMllitude at 
All It mAtter of course, Itnd this we hope win be done bv the inducements . . 
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held out for registration. I do not propose, Sir, to go .i~to this. in det~il. 
I think I have now said enough to ask the House to Jom me m sendmg 
this Bill to a Select Committee, which will meet in the circumstances 
described by me. Sir, I move. 

:Mr. Muhammad. Yamin Khan (Agra Division: Muhammadan Rural): 
Sir, I move that the name of Rai Btl,hadur P,andit T. N. Bhargava be 
a<lded to the Committee. 

Sir Lancelot Graham' Sir, I naturally do not wish to put myself in 
t,he invidious position of ()pposing the addition of any Member, but it 
wouiu have been more convenient for me if the name had been suggested 
to me at an earlier stage of t.he proceedings. However, I agree to the 
addition of the name proposed. 

:Mr. S. C. Sen (Bengal National Chamber of Commerce: Indi:tn 
Commerce): Sir, at this stage it is unnecessary for me to deal with 
the provisions or with the principles underlying" the Bill, but. T,here is 
one matter which I trust will be dealt with in the Select Committee, and 
that is a matter which is now covl'red by thl" English Act on limited 
partnership. Sir, you know that capital in this country is very shy and 
peoplt~ do not wish to invest their money in partnership with others who 
are capahle of doing business. That can be avoided bv inserting in t.l!is 
Bill the provisions of the limited partnership Act in' Enghmd, which l.ave 
been found to be very useful. The English Act relating to partnership, 
referred to by Sir Lancelot Graham, did not deal with thafJ ,ubject 
because there is already a st1~tute there uealing ~,ith that. Imd I trust in 
the Select Committee' Members will deal with that m~tter; and with 
these observat,iolls, I support the motion. 

lI(r. President: The question is: 
"That the Bill to define and amend tho' law relating to partnership be vef~~i'ed to 

a Select Committee consisting of Dewan Bahadur T. Rangachariar, Mr. S. C. Sen, 
Sir Hari Singh Gour, Mr. L. V. Heathcote, Sir Abdur Rahim, Rai Sahib Harl)ila1! 
Sarda, Lala Ram~shwar Prasad Hagla, Mian Muhammad Shah Nawaz, Lala Jagan 
.1\ath Aggarwal, Mr. S. C. Mitra, Rai Baha'dur Pandit T. N. Bhargava and the MovAT, 
and that the numbet of members whose pre~ence &haU be necessary to constitute a 
meeting of the Committee shall be fi...,e." 

The motion was adopted. 

The Assembly then adjourned for Lunch till h~11f past Two of the 
Clock. 

The Assembly re-assembled after Lunch at Half-past Two of the Clock, 
Mr. President in the Chair. 

THE INDIAN MERCHANT !:lHI~PING (AMENDMENT) BILL. 

The Honourable Sir George Rainy (Member for Commerce r.nd 
Railways): With your permission, SiT, I desire to move that the Sele.'t 
Committee to which this Assemblv referred t,he Indian Merch'1l1t Shipping 
(Amend'ment) 'Bill be instructed'k present its Report. not lnter thnn 
Monday. the 9th Febru8~y, 1931. 
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I think Honourable Members will remember f.hat when I move,} my 
motion for referring that Bill to a Select Committee, I said that I would 
wish to ascertain the views of the Committee on the question whether 
the Bill t!hould be reported and proceeded with this Session. or whether 
the paperl? should be circulated befoJ'e the Committee considered the Bill. 
I have consulted the l\lembers of th~ Select Committee and the beneral 
<>pinion is th:lt the Bill onght to be reported as soon as possible and 
should be proceeded with this Session. Accordingly, as no time limit 
was fixed in the original motion, I have now moved the motion which 
I have read, namely tbat Committee should repert by MondllY, the flth 
Februar;v. 

'rhe motion was adopted. 

'I'HE CANTONMEN'rs (AMENDMEN'I') RILL. 

Mr. G. )[. Young (Army Secl'{'tary): Sir, I move that, the Bill further 
to amend the Cantonments Act. 1924, for certain purposes, be taken into' 
con bidera tion. 

Sir, this Bill consists of a number of minor amendments on points 
of administrative retail or on drafting points. the necessity of which h:lS 
become apparent durmg the last few yearb either on the recommendation 
of the Local Government or in some other manner. The amendments 
have no common principle underlying them and, with the exception of 
clauses 4 and 5 which go more or less together, they have llothing in 
common with each other. I think t.herefore, Sir, it might suit· the con-
venience of this Houl'oe better if, with your permission, instead of speaking 
on the points mised in the various chuses now, I were to offer a short 
explanatory statement of the intentions of the Government when we 
come to deal with the Bill clause by clause. I have in mind, especially, 
the three clause» of which notice of amendment has been given, but if any 
Honourable Member desires further informHtion beyond what is given in 
the Statement of Objects and Reasons on any other clauses, I shall of 
course be very glad to supply that information. 

Sir, I move. 

The mction was adopted. 

Clauses 2 to 5 were added to the Bill. 

Mr. President: Clause 6. There is an amendment by Rai Sahib 
Pandit Hari Das. 

Rai Sahib Pandit llari Das (Ambala Division: Non-Muhammadan) ': 
Sir, I beg to move: 

"That clause 6 be omitted and the subsequent clauses be renumbered accordin"ly". 

Sit, I have persnnR.l knowledge of a good many of thp clmtonments 
scattered over the Punjab, and I think that any measure that is calculated 
to affect the income of these cantonments should be very carefullv 
considered before the House gives its Rssent to it. If these words flr'e 
-omitted, it means that Government will have the authority to exempt 
goods that, may not belong to Government but to tmy other private 
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agenc.y. The idea is to extend the operation of these exemptions. The 
ne~d for funds is always very gre-at, especially when questions arise 
such as some expansion in education or 80merequest to meet the most 
elementary requirements of schools maintained or aided by Cantonment 
Boards, or some improvement in sanitation, or of the roads leading to 
Indian locations, if I may so call them. They are so dirty and so laisera-
ble that a visit to them, when contrasted with the places where the more 
favoured people reside, it! a very depressing experience. When Iltt.ention 
is drawn to such requirements the want of funds is always pleaded. 
f::io, what I mean to say is that, if this measure leads to a further dwind-
ling down of the funds then better not pass it. With these few words, 
I beg to oppose the, proposed change in the Regulations and move my 
nmendment. , 

Mr. G. M. Young: SU', I think I _should perhaps give an account of 
how section 99A, which it is proposed to amend, came into being. 
Originally under the Cantonments Act, 1910, Government had the power 
by 11Otification to exempt not only perwnl:!, but also property, and not 
only th£' property of the Secretary of State. This provision followed that 
of the various Municipal Acts. I may cite, for instance, section 71(1) 
of the Punjab Municipal Act which runs as follows: 

"The Local Government may by order- exempt in whole Or in part from the pay-
ment of any such tax any person or dasa of persons or any property or desc"iptioll 
of property." -
That is how the situation stood before the enactment of the Cantonments 
Act, ] 924. 'When that Act was passed, for some reason, probably over-
sight, no power of exemption WilS reproduced, either of persons or of 
prc.perty. Very shortly after this Act had been passed this defee-t, in 
its provisions becam~ apparent. Accordingly an amendment Act Wfig 
passed in 1926, which inserted the existing section WA. Section 99A 
runs thus: 

"The Local -Government may by notification in the local official Gazette exempt 
either wholly or In part from l.he operati(;n of any tax proposed under this A~t any 
person Or class of persons or any property or goods or clas.;; of property or goods 
belonging to t.he Secretary of State for India in CounciL" 

It is not clear why opportunity was not taken to restore the proviRions 
of the old Cantonment Act as they stood, and incidentally to keep the 
Act in harmony with provincial Municipa1 Acts in this respect. It may 
have been due simply to the fact that it was the necessity of exempting 
Government military goods from octroi that led to the amending Act, 
or it may have been that at the time of passing the Act it was thought 
that the exemption of any person or class of persons would be· suffiCIent to 
covpr exemption of property owned by those persons or class of persons, 
and that t.he only reason for bringing in goods which were the property 
of the Secretary of State in Council was the doubtful propriety of regard-
ing the Secretary of State for India in Council as a "person" within thfr 
meaning of the section. However that may be, Government a·re informed 
bv their draftsmen that, as the section now stands, it is impossible to exempt 
ail.'! prop<.rty or goods other than thoHe belonging to the Secretary of 
Stat.e for India in Council. Now, the ()bject of the IImendment moved 
by Government is not to open the door to exemptior. on a large Male 
an.l thereby, HI; my Honourable friend suggested, reduce the income of Can-
tonment Boards. The object is sjmply to provide means of relievinK 
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individual cases of hardship. Cases might quite . easily arige ",lere 
exemption from some tax in respect of goods or property was required. 

Sir Bari Singh Gour: (Central Provinces Hindi Divisions: Non-Muham-· 
madan): Give us an example. 

Kr. G. J(. Young: Supposing, for instance, there was in a cantonn,ent 
a private hospital which was doing good work, and it was desirable Lo· 
exempt medical stores belonging to that hospital, which was not a Govern-
ment institution, from octroi tax; the Cantonment Board might desire to. 
do that. And I should like to point out further that this is not an indu;-
criminate power that we are asking for. In the first place, the cantonw('·ut 
authority will itself be disinclined to grant a large number of exemptions, 
because it will thereby reduce its own income. In the second place, the 
Local Government, to whom the cantonment authority has to make the· 
recommendation, will not have any desire to grant a large numoe:.- of 
exemptions because, although such action would not affect its own pocket 
directly, it might lead the way to, or form a precedent for, similar exemp-
tions in municipalities, and thereby reduce the income of its local Helf-
governing institutions. In t,he third place, the Government of India are 
not in the least interested in granting a large number of exemptions, 
because when there is any deficiency in the income of the Cantonment 
Board, that deficiency has to be made good from the Army Estimates. 
So that all the partier> concerned are interested, and rightly interested, in 
maintaining the revenues of the Cantonment Boards, so as to have as 
much money as is available for the purposes which my Honourable friend 
mentioned. This is, as I said, simply a proposRlto give power of exemp-
tion in cases of individual hardship, and not to confine this particular kind 
of exemption to goods which belong to the Secretary of State. As I hnve 
pointed out, the power of exempting persons already exists. Ihis is 
simply following the same analogy in respect of goods. going back to Lhe 
original state of affairs in cantonments, and following what is the present 
state of affairs in municipalities. I trust that, after what I have Baid, 
my Honourable friend will be prepared to accept this explanation and with-
draw his amendment. 

Ita. SahibPandit Hari Das: Sir, I have listened with great interest 
to the explanation which has been furnished by my Honourable friend the 
Army Secretary. 'rhere is a good dE:al of force in his explanation. But 
what troubles me is that, in the absence of definite instructions to Ihoi!e 
who. administer these laws, these wishes may be mere pious wishes ana 
the discretion that we are now giving them might be used in an indis-
criminate way. 

Kr. President: Order, order. The Honourable Member has no right 
of reply. 

Rai Sahib Pandit Bari Da.,,: Sir, I was just going to beg the leave of 
the Honse to withdraw my nmendment. 

The amendment ,,"as, by leave o.f the Ass~mbly, withdrawn. 
"1Ir. President: The question is: 

/'Tbat clause 6 stand part of the Bill." 

The mot,ion was adopted. 
Clmlse 6 was added to t:he Bill. 
JIr .. President: The question is that clause 7 stand part of the Bill. 
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llr. Jagan Hath Aggarwal (Jullundur Division: Non-Muhammadan): 
Sir, I beg to move: 

"That in clause 7 for the words 'or a sergeant' the words 'or an In8pector' be 
substituted. " 

Sir, this clause seeks to amend section 236 of the Cantonment Act, 
1924, which reads as follows: 

"1. Whoever in a cantonment loiters for the purpOse of prostitution . . . shall be 
punished, etc., etc. 

~. No prosecution for an offence under this section shall be instituted excl3pt on 
the oomplaint of the person importuned, or of a military officer . . . or of 3 police 
officer not below the ra:1k of a Sub·Inspector, etc., etc." 

After the word "sub-inspector" the clause seeks to add the words "rn' 
a sergeant". Now, Sir, I originally proposed an amendment to the effect 
that, instead of the words "or a sergeant" the words "or inspector" sh mId 
be substituted. I will explain to you my reasons for the amendment, and 
the subsequent change which I submit with your leave may be permirted 
in this amendment. The House will notice that this is one of those 
sexual offences in which it is very easy to make a charge and equally 
difficult, perhaps more difficult, to disprove it. The word of one pers0n 
weighs against the word of another. In such cases it should be jeabusl:r 
guarded that no one is permitted to make any accusation on frivolous 
grounds. Now, it was with that idea in my mind that I objected to th~ 
institution of these complaints by any per"on below the rank of a sub-
inspector. I thought that we would be making it open to any bavild'll' 
employed il'J. thE: Cantonment, whose action in this matter cannot be subject 
to scrutinv, to make a complaint, and that it would lead to very frivolous 
complaint!>. In that view I proposed that the institution of these com-
plaints should be by persons of the class of a sub-inspector or inspector. 
Since then I am told that my object would hardly be achieved by moving 
the amendment of which I had first given notice, because I am told th!it 
in some places these sergeants are above the rank of sub-inspectors. S:J 
what I intended by having the word "inspector" is served by having the 
word "sergeant", because there is no uniformity in the nomenclature of 
the police in the various cantonments all over British India. Therefor(', 
it was thought desirable to have a formula which will serve the same 0bjec~ 
and which ensures that persons who institute these complaints or wh') are 
authorised to institute these complaints should be responsible persons. With 
that end in view, with Y0ur permission, I have drafted an amendmen'u 
which reads like this: 

"That at the end of clause 7 the following be added, namely: 
'and after the words "Officer Commanding the station" where they occur the 

second time. the words "with the concurrence of the District Magistrate" 
shaH be added'." 

In other words, the position comes to this, that the initiation of theRe 
compiaints wo.uld be left to. police officers not belo.w the rank of :\ Rub-
inspector or a sergeant but they shall be authorised by the Officer Com-
manding with the concurrence of the District Magistrate. The CIvil 
autho.rities as represented bv the District M3.f(istra.te would have Rome 
sav in the appointment of these sergeants or sub-inspectors who will be 
authorised to institute these complaints. and I submit that mv object will 
be achieved by having the concurrence of the District Magist1'ate 1;0 tJlf~ 
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~ppointment, so that he would not be an. ordin~ry sergeant but would l,e 
some person whom t.he Officer Com~andmg. wI~1 appro~e and who sh8~1 
be appointed with the concurrence of the DIstrlCt MagIstrate. I submit 
that this amendment will achieve the purpose I have in view. I move the 
amendment. 

lIIr. G .•. YoUDg: On behalf of the Government I am quite prepared 
to accept this amendment. 

lIIr. President: The question is: 
"That at the end of danse 7 the following be added, namely: 

'and after the words "Officer Commanding the station" where they occur the 
'. second time, the words "with the concurrence of the District Magistrate" 

shall be added'." 

'fhe motion was adopted. 
lIIr. President: The question is: 
"That clause 7, as amended, stand part of the Bill." 
The motion was adopted. 
Clause 7, as amended, was added to the Bill. 
lIIr. President: Clause 8. 
Lala Jagan Hath Aggarwal: Clause 8 of the Bill adds a section. 286A, 

to the Cantonments Act, which says: 
"The Cantonment Authority may empower any of its officers to exercise or perform 

all or any of such powers or duties of an Executive Officer under this Act as tho 
Governor General in Council may, by notification in the Gazette of India, specify in 
this behalf." 

From the Statement of Objects and Reasons we understand that in small 
cantonments there is sometimes one Executive Officer doing duty in mIre 
than one cantonment, and they say it is inconvenient to have an Execu-
tive Officer coming to a cantonment after the lapse of some weeks or 
months, and therefore the need has been felt that in these small can-
tonments the other officers in the cantonments should be authorised to 
carry out the duties of an Executive Officer. The object of my amendment 
is that not only the officers employed by the Cantonment Authority should 
be 6nabled to do these duties, but any member of the Board may be 
authorised to perform these functions of an Executive Officer. My point 
is this. The officers of the Cantonment Board sometimes may be persons 
in very ordinary positions, who will not be able to realise their responsi-
bility to an elected Board, and it will be just as well to authorise the 
memhers of the Board to carry out these duties. I therefore move the 
amendment which runs as follows: 

"That in clause 8 before the word 'officers' the words 'members or' be inserted. and 
after the word 'perform' the words 'in the absence of the Executive Officer fro:n the 
Cantonment' be inserted." 

JIr. G. II. YOung: I am willing to accept the amendment proposed by 
my Honourable friend, with one small addition later in the clause. The 
amendment which he has proposed has brought to notice the fact that thf're 
is nothing in t~e clause itself which indic~tes that these duties are only 
toO be delegated III the absence of the executIve officer from the cantonment. 
The Statement of Objects and Reasons itself shows exactly what was re-
quired by this amendment, but 8S has been pointed out to me, once the 

• 



,520 LEGlS},A'l'lVE ASSEMBI,v •. [2ND FEB. 1931. 

[.Mr. G. 11. Young.] 
Bill has become law, the Statement of Objects and Reasons goes, so' to 
speak, into the blue, and those who administer the law do not know any-
thing about it. It would be clearly undesirable, I think, to use these powers 
of delegation while the executive officers are in the cantonment, that is to 
say, to empower the cantonment authority to entrust to persons who are 
officers of the cantonment authority or members of the Cantonment Board, 
the powers which are rightly now performed by the executive officers. 
Therefore I would be prepared, on behalf of the Government, to accept an 
amendment that ran as follows: 

"That in clause 8 before the W()rd 'officers' the words 'members or' be inserted, and 
after the word 'perform' the words 'in the ahsence of the Executive Officer from the 
Cantomnpnt' he in8erted." 

Lala Jagan Hath Aggarwal: I think that is what the real intention of 
my amendment is. 

:Mr. President: The question is: 
"That in clause 8 before the word. 'officers' the words 'members or' be inserted, and 

after the word 'perform' the words 'm the absence of the Executive Officer from the 
Cantonment' be inserted." 

The motion was adopted. 
Mr. President: The question is : 
"That clause 8, as amended, stand part of ihe Bill." 
The motion was adopted. 
Clause 8, as amended, was added to the Bill. 
Clause 1 was lldded to the Bill. 
The Title and the Preamble were added to the Bill. 
Mr. G. M. Young: Sir, I move that the Bill, as amended, be passed. 
The motion was adopted. 

THE INDIAN TERRITORIAL FORCE (AMENDMENT) BILL. 
Mr. G. M. Y-oUDg (Army Secretary): Sir, I' move that the Bill furthel' 

3 P.M. 
to amend the Indian 'rerritorial Force Act, 1920, for a certain 
purpose, be taken into consideration. The object of this Bill ir; 

to regulaiise extra voluntary training. Selected personnel, officers and 
non-commissioned officers are permitted to perform voluntary training in 
addition to the compulsory training prescribed by law; but there is no 
provision in the Act which regularises such training; and as a consequence, 
such persons, performing such training, do not come under the Indian 
Army Act, and it is doubtful whether they can legally be paid. The train-
ing has been going on for several years and no difficulty has arisen actua11.y, 
but the fact remains that there is a defect in the law which this Bill seeks 
to cure. 

'Sir,' I move. 
The motion was adopted. 
Clause 2 was added to the Bill. 
Chtllf'e 1 was added to the Bill. 
'{'he Title and the Preamble were added to the Bi1J..· .' 
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:Mr. G. M. Young: Sir, I move that the Bill be passed. 

The motion was' adopted. 

THE AUXILIARY FORCE (AMENDMENT) BILL . 

6%1 

. ~. G.M. Young (Army Secretary): Sir, I move that the Bill further 
to amend the' Auxiliarv Force Act, 1922, for a certain purpose, be taken 
into considerati(m. This Bill also seeks to cure a small defect in the 
law 111,1 it now stands, The Act does not entitle the Governor General 
in Council to make regulations prescrib;ng the pay and allowances of all 
persons enrolled under the Act, but only of those who are liable to perforn,l 
mil!ttlr.y service. "Members of the fOl'ee who are between the- ages of 16 and 
18 years are not liable to perform .military service; they are liable to perform 
military training. The result is that, when they come to camp, no allow-
ances are payable to them. This is a· purely unintentional circumstance 
in . the wordin,g of the Act, and, as a matter of fact, during past years 
allowances have been regularly paid to these persons. The error was ai~- . 
covered in audit, and Government now have to ask this House to make 
the necessary amendment to the Act. 

Sir, I move. 
The motion was adopted. 

Clause 2 was added to the Bill. 
. Clause 1 was added to the Bill. 

The Title and the Preamble were added to the Bill. 
Mr. G. M. Young: Sir, I move that the Bill be passed. 
The mo~ion was adopted. 

'rHE VIZAGAPATAM PORT BILL. 

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways): Sir, I move that the. Bill to make specinl pr0vision for the admi-
nistration of the port of Vil7.agapatam be taken into consideration: This 
measure is a very simple one. It proposes to transfer from the Local 
Government to t.he Gcvemment of India, with certain exceptions, all the 
powers vested in ·th~ Local Government at present under the Indian Ports 
Act, and the' Madras Outports Landing lind Shipping Feaa Act. When it 
was decided some five years ago to undertake the construction of a new' 
port at Vi~agapatam. Vizago.patam was declared to be 8 major port. 
Since then the position has been that the legal powers of administration 
were vested in the Locfll Government, whc' acte:! merely as the agents- of 
the GmTernmen't of' India. Very mnch the same legal position exists in 
the 'case of five other major ports, Calcutta, Bombay. Madras, Karachi 
and Rangoon. But there is this difierence,that whereas these great portR 
have their Port Trusts to wliom in very large measure the admh:listmtion 
of the part i!; committed, . at" Vizagapatam there is nt> Port Trust, and indeed 
on' the gcsleon which the' port existed prior to t,he commsncefni!nt of 
construction of the new harbour, it would not haVf~ Deen possible. I think, 

IIJ 2 
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to constitute a Port Trust. For the last four or five years we have been 
able to carryon without too mucn difficulty with the system I have des-
cribed, that is the legal powers in the hands of the Local Government, 
and the ultimate control in the hands of the Government of India, but 
I do not think it. will be possible to carryon in that way much longer, for 
the construction of the harbour has now reached an advanced stage. It 
was opened last November to lighter traffic, and it is expected that ocean-
going steamers will be able to enter the harbour towards the end of 1932. 
As a result of these big changes, there will be a good deal to do in the way 
of introducing revised shipping charges under Uw Landing !md Shipping 
Fees Act, and a good denl of rule-milking to undertake. It does not seem 
possible or desirable that this should nominally be done by the Local Gov-
emment, who are merely acting as the [I,gents of the Government of India, 
and it was, therefore, thought desirable that at this stage these powers 
should be transferred to the Government of Indin. At the same time, it 
was decided· that we had beUer not attempt to meddle at present with 
t;he port health powers, because the general question how port quarantine 
and port health generally is to be administered is still under consideration. 
We found it was not likely that leaving these powers to the Local Govern-
ment would cause any practical inconvenience, but all the other powers are 
being transferred to the Government of India. I think, that, Sir, is suffi-
cient to explain to the House what the provisions of the Bill are. 

Mr. B. Sltaraffiaraju (Ganiam C1lm Vizagapatam: Non-Muhammadan 
Rural): Sir. coming as I do from Vizagapatam, it gives me great pleasure 
to welcome this Bill, not because it is gomg to give us anything more 
at present than the mere transfer of the powers of the Local Government 
to the Government of India, but I see in this Bill the hope that the scheme 
for the development of the Vizagapatam port is at last nearing comple-
tion. This port of Vizagapatam, Sir, though situated in the province 
of Madras, is, by its position on the coast, intended to serve the needs of 
more than one provincial area, inasmuch as the opening of the Viziana-
gram-Raipur Railway will directly connect the Central Provinces with 
this port, and those areas which are now inhabited mostlv by the Oriva 
people on the borders of the Madras Presidency will also' receive the 
benefits arising out of this development. Therefore, Sir, I feel that the 
control and administration of this port should, without further delay, be 
entirely vested in tqe Government of India, inasmuch as the port is to 
serve more than one provincial area. 

Sir, in this connection I must say that it is a !Gng time since the develop-
ment of this port has been taken on hand, and the Vizianagram-Raipur 
Railway, which is to open up tracts of land in the Central Provinces, 
is not yet completed. Neither is the Vizagapatam Harb9ur, which is a 
main feature of this development, completed. We are told, Sir, that 
the construction of this harbour will have sufficiently advanced before the 
close of the next year so as to allow ocean-going steamers to enter the 
harbour. Sir, so long ago as 1924, in answer to my father in this HOl1se, 
Sir Charles Jnneh, the then Commerce Member, while admitting that 
there had been considerable dela~' even then with regard to the develop-
ment of this port, as~mred him that rapid progress would be made. Seven 
years have since elapsed, and neither the ~ailway nor the harbour is 
completed. I hope the Government of India will be pleased to take such 
early stepR flS ATe necleRsar:" to complete the constrni'tion at an enrl~' date, 
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Just one word more, Sir, and I have done. The Honourable the Com-
merce Member says that there can be no Port Trust for the present. 
I hope that if these harbour works are completed as early as possible, 
the Honourable the Commerce Member will see his wav to create a Port 
Trust with adequate Indian representation to safeguard the interests of 
the people living there. 

JIr. S. C. ShahaDi (Sind: Non-Muhammadan Rural): Sir, I think the 
installation of Loud Speakers would be a great improvement. 

The Honourable Sir George Rainy: Sir, my friend expressed regret,-
and I must try to prove myself a loud speaker if we have none at present--
that we had not finiRhed the harbour at Vizagapatam as rapidly as we had 
hoped. I hope he will take this Bill as a harbinger of the dawn, for if we 
did not think that the time of opening was approaching, we. should not 
have taken the trouble to transfer the powers. 

'fhen another point to which he referred was about a Port Trust in 
Vizagapatam. I do not think he quite understood what I said on that 
subject. What I said was this, that on the scale on which the Port of 
Vizagapatam existed before we began construction, that at that time I 
did not think it would have been possible to constitute a Port Trust. 
But undoubtedly what we aim at, as soon as the new port is completed, 
will be the constitution of a Port Trust. Only I think it will be desir-
able that the construction should be completed first and that we should 
be· in a position to hand over the port to the future Trust as a going 
concern. There would be some difficulty, I think, in making the transfer 
until then, but undoubtedlv what we shall aim at is the constitution of 
a regular Port Trust. . 

1Ir. President: The question is: 

"That the Bill to make special provision for the administration of the port of 
Vizagapatam taken into consideration." 

The motion was adopted. 

Clause 2 was added to the Bill. 
Clause 1 was added to the Rill. 

The Schedule was added to the Bill. 

The Title and the Preamble were added to the Bill. 
The Honourable Sir .George Rainy: Sir, I move thnt the Bill be passed. 

The motion wus adopted. 

THE INDIAN NAVAL ARMAMENT (AMENDMENT) BILL. 

J(r. G. K. Young (Army Secretary): Sir, I move that the Bill to give 
effect in British India. to the Treaty for the Limitation nnd Reduction 
of Naval Armament be taken into consideration. 

Sir, the first international treaty for the limitation of naval annamenh, 
was signed at Washington in 1922. India was a party to that treaty, 
and so, in dUE' course, the Indhn Nayal Arm'lment .Act of 1923 WflS pas",ed 
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by the Indian Legisl~ture to give effect to it so far as India was concerned. 
~n 1930 a second. treaty for the limitation of naval armaments was signed 
III London. Indiu was a party also to that treaty, and it now becomes 
necessary to give effect to its provisions by law in India. 

'1'he object of this Bill is to effect that, by amendment of the Indian 
Naval Armament Act of 1923. I do not think, Sir, that I need dilate 
upon the aetual provisions of the Bill. They do not affect India at present, 
for we have no vessels that exceed the limits proposed by this Bill; it is, 
however, necessary for India, as a party t() t.he treaty, to give legal effect. 
to its provisions. 

Sir, I move. 

Mr. B. Das (Orissa Division : Non-Muhammadan): Sir, the provisions 
of this Bill which is supposed to give effect to the limitation and reduction 
of naval armaments were settled by the League of Nations at Geneva. 
My Honourable friend Mr. Young said that India was It party to it. I 
wish to record the protest of India, as represented by this side of the 
House, that India has never been any party, though the Government of 
India had been represented at the League of Nations, to any such pro-
posal, because those gentlemen who represented India at the League of 
Nations have not been permitted by the Government of India find the 
British Government to represent the view point of India. 

Mr. Arthur lIoore (Bengal: European): This is not the League of 
Nations. This is the London Conference. 

lIr. B. Das: It mav be the London Conference, but it is all t.he 
same as it met at th; instance of the League of Nations. But what I 
wanted to draw my Honourable friend Mr. Moore's special attention to, 
nceause he controls the hest press in India, is that if the European nations 
to-day are thinking of reduction of armaments, I ask, does India get a 
chance to speak out its mind? The Indian delegates-I do not care who 
they are, they IDay be even ex-Executive Councillors-represent the Gov-
ernment on the Treasury Benches, and do not represent the views of the 
people of India. India is suffering under a hea.vy burden of army expendi· 
ture. I want to record that protest. I do not want, and this is not the 
time, to discuss the point that India is suffering from heavy defence 
charges, because probably there will be another Round Table Conference 
soon in India, where we will discuss these things and where we will Bfly 
what is the limit of money that India is prepared to spend on defence. 
If the League of Nations can sit in arbitration, why' should not the League 
of Nations be asked t.o decide the total amount of expenditure that India 
should spend on its defence? To-day we spend 55 crores of rupees; it is 
nearly 40 per cent. of the total amount that is at the disposal of my 
Honourable friend Sir George Schuster. I feel that India cannot afford 
such heavy expenditure. I have heard it stated at Geneva, when I was 
a visitor there, that India is mistrusted by the other European nations 
because India is considered as tpe handmaid of England, and whatever 
England orders the Indian delegates cast their votes .accordingly .. I hope 
the day will come when the representatives of th.e Government of India' 
will speak out their honest mind about the defence of. India, but I think 
the time is coming very shortly when we shan have to go {nto' it in 
detail. (An Honourable Membllr:"Is it coming soon?") lt is not 
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coming? I hope it is coming, but whatever Bill my Honourable friend 
Mr. Young may bring forward he should not take it that India was a party 

.to this agreement. As long as you do not reduce the expenditure on the 
defence of India from Ra. 55 crores to the limit of Rs. 25 crores, till then 
y')u cannot have consent from this side of the House. We have to agree 
to it be('[\use we 1'.:1ve no other alternative. 

lrlr. Arthur )loore: I quite sympathise with Mr. Das's point about the 
representation. I quite agree, and I think His Excellency the Viceroy in 
a &peech in Simla himself drew attention t.o the fact that, although India 
was represented at the League of Nations, and although every care was 
tdken to see that the representatives were able to speak and to adopt a 
lin,e which would receive support in India, still the fact did remain that 
the selection of those representatives did not lie in India but ultimately 
re~ted with the Secretary of State. That is a perfectly good point, but 
I would remind Mr. Das that what we are discussing is the navy and 
naval armaments, and this is a Bill which is being passed to bring India 
into line with an agreement to reduce naval armaments. But so far 
as India is concerned, it is not applicable at all, first of all, because this 
House has refused to create an Indian navy. 

)lr. B. DaB: All the same it exists. 

Mr. Arthur Moore: . . . . .and second;y, because India does not con· 
tnbute to the upkeep of the British Navy. Therefore, I think that Mr. 
Das'-s protest is, in this particular inatance, sineularly beside the point. 

Sir Bam SiIlgh Gaur (Central Provinces Hindi Divisions: Non-Muham-
mAdan) : I had not intended to intervene in this debate, but I find that 
my Honourable friend Mr. Moore is going entirely off the track in this 
matter. Any student of constitutional law knows that with the Resolu-
tion passed at the War Conference of 1917, India wag admitted to the 
Imperial Conference, and when the Imperial Conference of 1918 ratified 
India's permanent admission to the Imperial Conference, India became an 
i!1ternational State and it was in consequence of that position that India 
wns called upon to sign the Treaty of Versailles. In 1920, when the 
League of Kations wUs started, it was under the Covenant of the League 
of Nations that only self-governing countries we~e entitled to be its mem-
hers. and India became its original member. That international status, 
'vhich India acquired in consequence of the Resolution passed at the War 
Conference of 1917, ratified in the Imperial Conference of 1918 and given 
effect to in the League of Nations in 1920, placed India exacth- in the 
Brlme position as other self-governing Dominions of the British 'Common-
"','Aalth" and it is in consequence of that international status which India 
'~l1hieved, that she was invited to be a signatory to this Londoll Naval 
l)act. That being the position, what we on this sidfl of the House have 
been complaining of, and that complaint has been reit-erated ever since the 
inauguration of the Legislative. Assembly in '1921, is that .if India is to 
have an effective representation in international conferenr.es, the people 
ri this country must be consulted. And who are the people of this-
country except the representatives of the coun~ in this House? That, 
81r. hns been the grievance of the people of India. That. has been the 
gr;evance of three Assemblies, and J 'am sure it is the grMvance of tflis 
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l Sir Hari Singh Gour.] 
.tu,sembly as well. That is what Mr. Das has been trying t·o bring to the 
notice of the occupants of the Treasury Benches. They seiect their men 
to go to the League of Nations to sign a treaty in London and go to the 
Conference in Washington and elsewhere, but they are not our representa-
,.ives. They are not the true representatives of this House. So far as 
the other self-governing Dominions are concerned, they are represented by 
t.heir Prime Ministers and other Ministers of the Crown. So fIlr as India 
is concerned, we are not treated on the same footing as the other self-
governing Dominions. That, I think, is the position which this 1H0u~e 
takes in respect of its representation in international conferences, and it IS 
that protest which \VB on this side of the House wish emphatically to 
IOd[e before this Bili becomes law. We have no grievance against this 
law at all. As the Honourable Mr. Young pointed out, the signature to 
this treaty and our enactment of this measure is purely a formal ma.tter. 
We have not got ships of that tonnage and consequently we lose nothing 
bS signing this treaty, but that is not the point. The point is this. A 
treaty has been made by a representative who is not the accredited repre-
sentative of this Indian Parliament and in matters of internationa.l confer-
ences, it is the representatives of this House who should represent India, 
:ll the same way as the representatives of the self-governing Dominions 
arc the representatives of their' respective Parliaments. That, Sir, is 
our grievance, an4 that is the grievance to which my Honourable friend 
Mr. B. Das has given expression, and I think he has done a public service 
in informing the occupants of the Treasury Benches and the House gen-
erally how dissatisfied we are with the representation of India, not onlv 
in the League of Nations but in the Imperial Conference and in all inter-
nat,ional conferences, in which all the members of the British Common-
wealth are invited to take parl. 

Mr. N. R. GUDja.l (Bombay Central Division: Non-Muhammadan 
Rural): Sir, I oppose this Bill. 

Mr. G. 11. Young: With reference to what has fallen from my Honour-
ahle friend Sir Hari Singh Gour, so far as I am aware, the representa-
l.ii"es of the various nations at these treaties and conferences were not the 
rt:presentatives of their Parliaments but the representatives of their Gov-
ernments. So far as India Itself is concerned, India's representative at 
thE' first of these treaties was the Right Honourable Srinivlls8 Sastri, and, 
at. the second, Si..r Atul Chatterjee, the High Commissioner for India. I 
cannot see what objection could be taken to either of these two gentlemen 
rt:'presenting the Government of India on those occasions. 

lIr. President: ThE; question is: 

"That the Bill to gi"e effect iIi British India to the Treaty for the Limitation and 
Reduction of Naval Armament be taken into consideration." 

The motion was adopted. 
Clauses 2, 3 and 4 were added to the Bill. 

Clause 1 was added to the Bill. 

The Title and the Preamble were added to the Bill. 

JIr. G. 11. 'l"oung: Sir, I move that the Bill be passed. 
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Mr. Amar Hath Dutt (Burdwan Division: Nvn-Muhammadan Rural): 
Sir, at this late stage when the Bill is about to be passed, I have one observa-
tion to make in order to clear up the position which apparently seems to 
ue a little clouded. Speaking of India's representation, the Government 
has named Sir Atul Chatterjee. But, the complaint of my Honourable 
friends Sir iRari Singh Gour and Mr. B. Das is that India is really not 
rf'presented. Those who happen at the present moment to govern this ancient 
land very unjustly proclaim before the world that India is represented, 
\vhile the fact remains that the alien Government sends its nominee, and 
that is what Sir Hari Singh, in his forcible speech, wanted to bring home 
te, the Official Benches. It was unnecessary for Sir Hari Singh Gour and 
Mr. Das to do so, because the Government want tb shut their eyes to the 
real facts and try to justify themselves before the world. It suits the 
'Il-easury Benches to keep up the appel'rance and show to the world that 
India is represented, while they know in their heart of hearts that it is 
not India but British Imperialism that is represented there. No English-
man, if he is really honest and if he is really truthful, should take shelter 
under this cloak. That is my criticism on the observations made by the 
Official Benches. 

The HODourable Sir George Rainy (Member for Commerce and Rail-
ways): There is one point which I should lik.e to make in reply to my 
Honourable friend, and that is to point out that it is not British India 
which is a member of the League of Nations Jut India. Tbat being 80, it 
is clear that only the Crown can appoint the representatives of India. I 
think it is well to remember that, because it is sometimes forgotten, but 
my Honourable friends opposite may restiissured that we understand what 
their point is. All it amounts to is this-that thev want the Government 
of India to be responsible to the Legislature. Th~t is a demand of which 
even the Government 01 India have heard in the last few months. 

Mr. President: The question is: 

"That the Bill to give effect in British India to the Treaty for the Limitation and 
Reduction of Naval Armament be passed." 

The motion was adopted. 

THE INDIAN INCOME-TAX (Al\IE~"DMENT) BILL. 

The HODourable Sir George Schuster (Finance Member): Sir, I beg 
tv move that the Bill further to amend the Indian Income-tax Act, 1~, 
for a certain purpose, be taken into consideration. I think the object 
of this Bill is very clearly explained in the Statement of Objects and 
Reasons, and perhaps the best thing I can do is to read from that State-
ment: 

"Under sub·section (l)(e) of section 58 C of the Indian Income-tax Act (XI of 
1922), a pri,\ate proviient fund must, be .e&ted in two or more trustees. It &ppeara 
desira'ble to amend the Act so as tf' enable the Official Trustee to be appointed sole 
Trustee of the fund, should those concerned desire to appolnt him." 
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[Sir George Schuster;] 
Sir, I move. 

LEGISLATIVE ASSEMBLY., 

The motion- was adopt.ed. 
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble ,,;ere added to the Bill. 

[2ND FEB. 19f1l. 

The Honourable Sir George Schuster: Sir, I move that the Bill be 
passed. 

JIr. President: The question is: 

"That the Bill further to amend the Indian Income-tax Act, 1922, for a certain 
purpose,be passed." 

The motion was adopt.ed. 

The Assembly' then adjourned till Eleven oIthe Clock .on Tuesday, tho 
3:d February, 1931. . . 
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